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BEFORE TIIE NATIONAL GREEN TRIBUNAL, PRINCIPAL

BENCTI
i

NEW DELHI

Original Application No' 572 of 2025

(Under Sections 14 8.15 of the National Green Tribunal Act, 2010)

In the matter of:

Dr. Amit Kumar .... Applicant

Versus

Union of India & Ors. .... Respondents

SECTIONS 14 AI{D 15 OF THE NATIONAL GREEN TRIBUNAL

ACT. 2010

That the present Original Application i(hereinafter referred to as

the 'OA') has been filed under Section 14 and 15 of the National

Green Tribunal Act, 2010 (hereinaftet refened to as 'the Act')
I

seeking relief and compensation for environmental damage and

1.
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public health hazatd in the Aravalli

Haryana.

of District Nuh,

I

That the present reply is'being filed through Mr. P.K. Rastogi,

who is the Director of Respondent No. 26 i.e., I\4/s Gracure

I

pharamceuticals Pvt. Ltd. (hereinafter referred to as the

,Answering Respondent') and has been duly authotizedby virtue

of Resolution passed by Board of Direotors dated May 16, 2026

'i
to institute proceedings, to represent the Answering opposite

parby, to sign and veriff documents on its behalf, to swear

affidavit, and to do all such other thingi as may be necessary for

i

the successful pursuit of this mattgr. A true copy of the

Resolution passed by Board of Directors dated May 16, 2026 rs

attached herewith and marked as ANNEXURE R/1'
l

I

At the outset, all allegations, contentions, and submissions made

i

by the Applicant in the OA under lreply 
are expressly and

i

categorically denied for being frivolous, fallacious, mala fide,

and designed to taint the reputation of the Answering

Respondents and to misled this Hon'ble Tribunal. Nothing
i

contained in the present reply shall be deemed to be an admission

region

2.

J.
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4.

of any statement made in the Application under reply merely for

wantoftraversal.Thespecificno-denialsofanyofthe

averments, submissions or contentions made in the Application

should not be considered as an admission of the same.

The Application is an abuse of the process of this Hon'ble

Tribunal and is filed with ulterior motives to generate publicity

and to tarnish the reputation and goodwill of the Answering

Respondent. The Applicant has approached this Hon,ble

Tribunal.

5. That the Answering Respondent is a pharmaceutical

manufacturing company duly established and operating from its

unit situated at RIICO Industrial Areai Bhiwadi, Rajasthan. The

Answering Respondent is operating under valid consent and

l

authorisations issued by the competent Pollution control

i

Authority and is subject to continuous regulatory oversight. From

time to time, show-cause notices, ifi any, issued by statutory

authorities have been duty responded to and addressed in

accordance with law, and no adverse finding or final

I

determination of violation has ever been recorded against the

Answering Respondent. The Answering Respondent has
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maintained strict compliance with applicable environmental laws

and has never been found guilty of unaPthorised waste handling

or disposal.

6. That the Answering Respondent is a dUly established industrial

unit operating with all requisite statutory approvals from the

competentPollutionControlAuthorrty.TheAnswering

Respondent has been granted valid Consent to Establish under

Sections 25 and 26 of the Water (Prgvention and Control of

Pollution) Act, lg74 and under Section 2l(4) of the Air

(Prevention and control of Pollution) Act, 1981. The said

consent to Establish is valid for the period from 10.17.2023 to

31,.10.2028 or till the commenoement of production/

I

commissioning of the project, whichwer is earlier. The unit has

been set up strictly in terms of the said approvals and in

compliance with the conditions prescribed therein. A copy of the

consent to Establish is attached herewith and marked as

Annexure R/2.

7. It is submitted that the Answering Respondent also holds a valid

consent to operate (cTo) issued by the competent Pollution

Control Authority, permitting it to carry out its operations in
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8.

I

;

accordance with applicable environmental norms. The grant of

Consent to Operate reflects continued regulatory oversight and

satisfaction of the authorities regarding compliance with

prescribed standards relating to emissions, effluents and waste

I

handling. At all material times, the Ariswering Respondent has

operated within the framework of these iconsents, and no adverse

order or finding has been passed holding the unit to be in
I

violation of its statutory obligations. A copy of the valid Consent

to operate is annexed herewith and marked as Annexure R/3.

That the Answering Respondent has been regularly complying

i

with its statutory obligations under environmental laws, including

submission of Environmental Statement Report (Form-V) to the
I

I

concerned Pollution control Authority. In this regard, the

Answering Respondent has submitted its Environmental

Statement Report for the financial ygar 2024-2025, detailing

water consumption, air emissions, haaatdous waste generation

and disposal practices, as required under the applicable

regulatory framework. The said statement also records that

hazardous waste generated at the unit is disposed of only through

authorised facilities, and that pollution control measures,

including operation of Effluent Treatment Plant (ETP) and Air
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9.

Pollution Control Measures (APCM), arc in place and

functioning. The consistent filing of such statutory returns and

disclosures reflects ongoing regulatory compliance, monitoring
i

and transparency on the part of the Anpwering Respondent, and

fuither demonstrates that its operationsr are being carried out in

accordance with enviroirmental norms. A copy of the

Environmental Statement Report is annexed herewith and marked

as Annexure R/4.

In order to ensure lawful handling and disposal of non-hazardous

waste scrap generated at its premises, the Answering Respondent

entered into an Agreement for Lifting of scrap dated 04.03.2024

with M/s Nagina Traders (i.e., Respondent No' 23), a

I

proprietorship firm, the proprietor whereof is Mr. Salman Khan.

The said agreement was executed in the ordinary cogrse of

business and clearly delineates the responsibilities of the parties.

l

That pursuant to the said agreement, Respondent No. 23 was

entrusted with the responsibility of lifting, collecting and

transporting scrap from the premises of the Answering

Respondent. The Answering Respondent does not undertake any

direct disposal activity and does not engage in transportation of

scrap beyond tawful handover at its premises. A copy of the
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Agreement dated 04.03 .2024 is annexed herewith and marked as

Annexure R"/5.

10. In furtherance of the aforesaid agreement, Respondent No' 23

furnished a written undertaking dated 01.04.2024, wherein it
I

unequivocally undertook that IWs Nagina Traders shall be solely

I

responsible for lifting, collecting and transporting the scrap from
I

the premises of the Answering Respondent and that the scrap

I

shall be disposed of only at authorised dumping/recycling yards

in accordance with environmental larrs. It was specifically

acknowledged in the undertaking that the Answering Respondent

shall have no role whatsoever in the transportation route,

destination or method of disposal after the scrap is handed over.

The undertaking further records that the responsibility of lawful

disposal rests entirely upon the scrap contractor. It is further

submitted that the Answering Respondent had entered into the

aforesaid Agreement with IWs Nagina Traders after veriffing the

fact that the scrap dealer had a valid certificates of Consent to

operate and consent to Establish fromithe DPCC. A copy of the

undertaking dated 0L.04.2024, conserit to operate order dated

15,01 .2024, Consent to Establish ordbr dated 09.01 .2024, and
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11.

GST Registration certificate are annexed herewith and marked as

Annexure R/6 (collY.)
l

It is respectfully submitted that, in furtherance of ensuring lawful,

safe, and environmentally compliant handling and disposal of

scrap generated at its premises, the Answering Respondent has

entered into agreements with various authorised scrap collectors

and recyclers, specifically tailored to different categories of

waste, as part of its comprehensive due ditigence and compliance
:

measures in strict compliance with the Hazatdous and Other

wastes (Management and Transboundary Movement) Rules,

2016.

It is further submitted that the Answering Respondent, as part of

its regular compliance practice, alsoi undertakes review and

assessment of scrap collectors and recyclers engaged for disposal

of different categories of waste. Such exercise is carried out

I

periodically to ensure that the entities engaged for lifting and

recycling activities are operating through authorised channels.

These measures form part of the internal compliance framework

followed by the Answering Respondent in relation to waste

t2.

handling and disposal.
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13. It is submitted that the scrap generated at the unit was non-

hazardous and not disposed of directty by the Answering

Respondent. The material was sold arid handed over to third-
I

party scrap dealers against proper sale invoices maintained in the

ordinary course of business. The movement of scrap from the

premises of the Answering Respondent was also accompanied by

gate passes and delivery challans generated at the time of
i

dispatch. 
i

At the outset, it is submitted that the Original Application does

not disclose any cause of action againsi Respondent No. 26- It is

well settled by a consistent line of decisions of this Hon'ble

Tribunal that proceedings under Sections t4 and 15 of the

National Green Tribunal Act, 2010 "* 0" maintained only where

the Appticant establishes a cleat, direct and demonstrable nexus

between the alleged environmental damage and the person sought

to be proceeded against. In the present case, the Application is

conspicuously silent on any specific act, omission or statutory

violation attributable to Respondenf No. 26. There is no

inspection report, no determination by any Pollution Control

Board, no sampling analysis, and no material evidence linking

14.
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15.

Respondent No. 26 to the alleged dumping or burning of scrap.

The Hon'ble Tribunal has repeatedly held that mere suspicion,

association, or naming of an entity withOut foundational material

does not satisfii the threshold for invoking jurisdiction under the

NGT Act. On this ground alone, the Application is liable to be

dismissed qua ResPondent No. 26.

The Applicant has failed to plead or establish any violation by

Respondent No. 26 ofthe Environment (Protection) Act, 1986,

the Hazardous and Other Wastes (Management and

Transboundary Movement) Rules, 2016,0r any directions issued

thereunder. It is settled law that environmental liability before

this Hon'ble Tribunal must be anchored in a demonstrable breach

of a statutory duty or regulatory condition. The Application does

not allege non-compliance with consent conditions,

authorisations, or waste handling obligations on the part of

Respondent No. 26. The Hon'ble Tribunal has consistently held

that, in the absence of a specific statutory infraction, the

extraordinary jurisdiction under Sections 14 and 15 cannot be

invoked on conjectures or presumptions. The proceedings,

therefore, suffer from a fundamental legal infirmity.

,
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16. It is submitted that the Answering Respondent has, in the

ordinary course of its operations, been regularly furnishing

statutory environmental disclosures before the concerned

authorities in terms of the applicable environmental framework.

In this regard, the Answering Respondent submiued its

Environmental Statement Report (Form-V) for the financial year

20242025 before the Rajasthan State Pollution Control Board,

Bhiwadi, in compliance with Rule 14 of the Environment

(Protection) Rules, 1986. The said statement contains detailed

disclosures pertaining to the nature of manufacturing activities

carried out at the unit, water consumption, emissions, hazardous

I

waste generation and disposal mechanisms adopted by the unit'

The filing of such Environmental Statement Reports forms part

of the continuous compliance and monitoring mechanism under

environmental laws and reflects that the operations of the

Answering Respondent remain urider regular regulatory

I

supervision.
i

L7. It is further submitted that the Environmental Statement Report

specifically records that the Answering Respondent is operating

pollution control systems including an Effluent Treatment Plant

(ETP) for treatment of process water and adequate Air Pollution
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control Measures (APCM) for controlling emissions. The report

further records that hazardous waste generated at the unit,

including ETP sludge and date-expired products, is disposed of

only through authorised facilities, namely Ramky Enviro

Engineering Ltd., udaipur, in accordance with the applicable

Hazardous Waste Management Rules.' The report also records

that regular water and air testing is being conducted by the unit

and that plantation and other environmental protection measures

are being undertaken on a continuous basis. These

contemporaneous statutory disclosures clearly demonstrate that

the Answering Respondent has established and maintained a

structured compliance mechanism j and has consistently

undertaken disposal of waste only through authorised channels.

18. The aforesaid documents and disclosures assume significance in

the facts of the present case, as they demonstrate that Respondent

No. 26 has at all times maintained a regulated and documented

system for waste handling and disposal. The record does not

i

indicate any instance where the Answering Respondent was

found disposing waste through unauthorised means or at

unauthorised locations. On the contrary, the material on record

reflects continued compliance with environmental norms and
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19.

lent with statutory authorities' In theseregular engagement wltn smrul

cirbumstances, the allegations sought to be raised against

Respondent No. 26 tnthe present proceedings are unsupported by

I

the regulatory record and contrary to the contemporaneous

compliance documents maintained by the unit'

That the scrap generated at the premises of the Answering

Respondent is in the nature of non-hazardous industrial scrap

arising from routine manufacturing and packaging activities. The

said scrap does not constitute hazardous waste requiring

specialised handling or on-site disposal by the Answering

i

Respondent. The hazardous waste generated, if any, during the

manufacturing process is separately identified, stored and

disposed of strictly in accordance with the applicable provisions
i

of the Hazardous and Other Wastes (Management and

Transboundary Movement) Rules, 2016 through authorised

agencies and treatment facilities. The records maintained and

statutory disclosures submitted by the Answering Respondent

clearly distingUish between hazardous waste and ordinary

industrial scrap. Accordingly, the 
' 
scrap handed over to

Respondent No. 23 wrder the scrap lifting arrangement was non-
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20.

hazardous in nature and was entrusted for lawful transportation
I

and disposal in the ordinary course of business'

The Applicant seeks to fasten liability upon Respondent No. 26

for acts allegedly committed by independent third parties over

whom Respondent No. 26 exercises no control or supervision

after lawful handover of scrap. The Hon'ble Tribunal has

repeatedly held that vicarious liability in environmental matters is

not automatic and cannot be imposed in the absence of control,

I

connivance, negligence, or failure tb discharge a statutory

i

obligation. Where a generator has exercised due diligence,

entered into written agfeements, and obtained undertakings for

lawful disposal, liability cannot be extended merely because the

waste originated from its premises. Any contrary approach would

i

render lawfut outsourcing artangements commercially and legally

unworkable and would be contrary to the scheme of the

Hazardous and Other Wastes Rules, 2016.

It is further submitted that the scrap generated at the premises of

the Answering Respondent is in the nature of non-hazardous

industrial scrap arising from routine manufacturing and

packaging activities. The said scrap does not constitute hazardous

I

21.

14405



22.

waste requiring specialised handling or on-site disposal by the

Answering Respondent. The hazardous,waste generated, if any,

during the manufacturing process is separately identified, stored

and disposed of strictly in accordarice with the applicable

provisions of the Hazardous and Other liVastes (Management and

I

Transboundary Movement) Rules, 2016 through authorised

agencies and treatment facilities. The records maintained and

statutory disclosures submitted by the Answering Respondent
i

clearly distinguish between hazardous waste and ordinary

industrial scrap. Accordingly, the scrap handed over to

Respondent No. 23 under the scrap lifting arrangement was non-

hazardous in nature and was entrusted for lawful transportation

and disposal in the ordinary course of business'

It is a settled principle recognised by this Hon'ble Tribunal that

environmental adjudication, though preventive and remedial,

must nevertheless be based on a complete chain of causation' In

the present case, the Application does not establish the source of
I

the alleged waste, the mode of transportation, the identity of the

transporter, or the point at which the alleged iltegality occurred'

The pleadings stop short of attributing any direct role to

Respondent No. 26 and instead proceed on broad generalisations'
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The Hon'ble Tribunal has consistently deprecated such omnibus

pleadings and has held that parties cannot be kept embroiled in

proceedings in the absence of prima facie material establishing

involvement. It is further submitted that the manufacturing

activities carried out by the Answering Respondent are governed

by documented process descriptions, material handling protocols

and Material Safety Data sheets (MSDS) maintained in the

ordinary course of business.

23. That the Answering Respondent is a compliant industrial unit

operating under regulatory oversight and has consistently

i

cooperated with all statutory authorities. The Hon'ble Tribunal

has held that compliant entities should not be subjected to

coercive proceedings merely on the basis of allegations arising

from third-parfy misconduct, particularly where no adverse

finding has been recorded by a competent authority. continuation

of proceedings against Respondent No. 26, despite the absence of

material incriminating evidence, would amount to an abuse of the

process of this Hon'ble Tribunal.

i

24. That the Answering Respondent is a duly established and

compliant industrial unit operating under valid statutory consents
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and continuous regulatory oversight. The record would show that

the Answering Respondent has maintained requisite

environmental approvals, submitted periodic statutory

disclosures, responded to notices issued by authorities from time

to time and foltowed a documented process for handling and

disposal of scrap through third-party contractors. The material

placed on record, including agreements, undertakings, and

compliance records, demonstrates that the Answering

Respondent had put in place reasonable checks and procedures in

relation to waste handling. Despite this, the present proceedings

I

seek to proceed against Respondent No. 26 without any specific

finding of statutory violation, illegal disposal activity or direct

involvement attributable to it. In the absence of any such

material, continuation of proceedings against the Answering

Respondent would result in a compliant industrial unit being

subjected to unnecessary litigation for acts allegedly committed

by independent third parties beyond its sontrol.

25. It is respectfully submitted that the Answering Respondent has, at

all material times, maintained a comprehensive and documented

internal compliance framework for waste management through

its standard operating Procedure bearing SoP No. ES/013/03
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titled "Waste Control and Management'I, implemented under the

supervision of its Environment Health & Safety (EHS)

Department. The said SOP governsl ,egregution, collection,

storage, handling and disposal of atl categories of waste

generated at the manufacturing facility. The SOP specifically

mandates that "residue waste shall be collected in a closed

polythene lined container labeled as 'Rejects for Disposal"' and

that *atthe end of each shift, transfer the residual rejects to EHS

department for disposal at TSDF Site." The SoP further provides

that "disposal activity shall be documented and shall be done in

presence of QA and EHS and that disposal records are required to

be maintained and attached with batch documentation for

traceability and regulatory verification.l The SOP also prescribes

destruction protocols including punctWing, crushing, cutting and

de-shaping of discarded material to prevent any possibility of

reuse or misuse. Clause 5.7 thereof furtter records that "Solid or

semi-solid or liquid waste shall be handed over to EHS" and that

entries of all such waste are mandatorily maintained in prescribed

records. The existence and implementation of such a detailed

compliance mechanism unequivocally demonstrates that the

Answering Respondent operates through a structured and
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environmentally compliant waste management system and has

exercised all reasonable due diligence expected under the

applicable environmental framework. In these circumstances, the

continuation of proceedings against the Answering Respondent,

despite the absence of any finding of statutory violation or illegal

disposal attributable to it, amounts to subjecting a compliant

industrial unit to unwarranted proceedings solely on the basis of

generalized allegations. A copy of the waste Management SOP /
:

Policy is Annexed herewith as Annexure W7.

26. Without prejudice, it is submitted that even assuming (without

admitting) that any illegal dumping or burning has occurred, the

statutory framework under the Hazardous and Other Wastes

(Management and Transboundary Movement) Rules, 20L6

envisages liability upon the person actually engaged in

transportation, handling or disposal of waste in an unauthorised

manner. The Application, therefore, misdirects itself in seeking

reliefs against Respondent No. 26 instead of pursuing remedies

against the actual wrongdoers, if any. 
i

27. From the facts borne out on record, it is evident that the statutory

chain of responsibility does not extend to Respondent No. 26
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28.

beyondlawfulhandoverofscrap.TheAnsweringRespondent

entered into a written agreement with Respondent No. 23, Iws

Nagina Traders, a proprietorship finn, for lifting and

transportation of scrap from its premises. In furtherance thereof,

Respondent No. 23 furnished a written undertaking dated

0t.04.2024, expressly acknowledging sole responsibility for

lifting, collecting, transporting and disposing of scrap only at

authorised dumping or recycling facilities. The undertaking

unequivocally records that Respondent No. 26 has no role in the

transportation route, destination or method of disposal after scrap

i

is handed over. It is further undisputed that Respondent No. 23,

acting independently and without the control or supervision of

Respondent No. 26. These facts clearly demonstrate that the

Answering Respondent exercised due diligence contemplated

under the Hazardous and other wastes (Management and

Transboundary Movement) Rules, 20L6, and that any alleged

illegatity, if at all, occurred at a stage where Respondent No. 26

had neither custody nor control, breaking the chain of causation.

The regulatory record further militates against any inference of

liability on Respondent No. 26. Notices issued by the Rajasthan

State Pollution Control Board dated 25.07.2025 was duly
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29.

responded to, including a detailed reply dated 06.08.2025

submitted to RSPCB. At no stage has any Pollution Control

Board recorded a finding that Respondent No. 26 violated the

Environment (Protection) Act, 1986 or the Hazatdous and Other

Wastes (Management and Transboundary Movement) Rules,

2016. There is no closure order, no environmental compensation

assessment, and no determination of non-compliance against the

Answering Respondent. In proceedings under the NGT Act, the

absence of a statutory finding of violation is a material

consideration, particularly when the Appticant seeks to fasten

liability solely on the basis of inference rather than regulatory

determination. A copy of show cause notice issued by RSPCB

dated 25.07.2025 along with the reply dated 06.08.2025 is

annexed herewith as Annexure W8 (colly)

It is respectfully submits that Answering Respondent, in strict

adherence to all applicable environmental laws, rules, and

regulations including the Environment (Protection) Act, 1986 and

the Hazardous and Other Wastes (Management and

Transboundary Movement) Rules, 2016, it has executed multiple

agreements with authorised contractors possessing valid Consent

to operate (cTo) and consent to Establish (cTE) for the specific
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30.

purpose of handling, transporting, and disposing of various

categories of waste generated at its premises. These agreements

are deliberately structured to ensure that all waste such as solid,

plastic, hazardous or otherwise is managed through legatly

sanctioned channels, thereby fulfilling the Answering

Respondent's statutory duty of due diligence and authorised

handover of scrap. By engaging only those contractors who have

requisite statutory clearances and expertise for handling and

disposal, the Answering Respondent has discharged its obligation

fully under environmental laws, and as such, cannot b-e held

liable for any alleged irregUlarities, non-compliance, or unlawful

disposal acts commified by these independent contractors beyond

the point of authorised handover. This approach of segregating

disposal responsibilities through specific agreements for different

types of waste underscores the Answering Respondent's bona

fide commitment to environmentally responsible practices and

eliminates any basis for imputing vicarious or direct liability

upon it for subsequent handting or disposal.

It is respectfully submitted that Answering Respondent strictly

adheres to all applicable safety and environmental protocols as

prescribed in the Material Safety Data Sheets (MSDS) relating to
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31.

the substances and waste generated from its manufacturing

processes. The Answering Respondent has incorporated these

protocols in its standard operating Procedures (soPs), and these

practices are rigorously followed at all operational stages and has

ensured that atl hazardous waste generated at its premises is

handled in strict conformity with the instructions and precautions

detailed in the MSDS, including but not limited to safe

containment, use of personal protective equipment, emergency

measures, and environmentally sound disposal' through

authorised contractors. It is submitted that Answering

Respondent has exercised due diligence and meets all statutory

obligations under the Environment (Protection) Act, 1986 and the

Hazardous and Other Wastes (Management and Transboundary

Movement) Rules, 2016.

It is a settled principle of environmental jurisprudence that

liability, even under a strict liability regime, must follow

statutory breach and factual control. The role of a waste generator

under the 2016 Rules is confined to authorised handover and

maintenance of due diligence; it does not extend to policing

independent contractors ad infinitum. To accept the Applicant's

contention would be to impose an unworkable and legally
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32.

impermissible burden upon compliant industrial units, effectively

rendering outsourcin g arrafigements meaningless. The Hon'ble

Principal Bench has consistently held that vicarious liability

cannot be imposed in the absence of control, connivance or

failure of statutory duty. In the present case, not only is there an

absence of control post-handover, but there is positive evidence

of compliance through agreements, undertakings and regulatory

cooperation.

It is a settled principle of environniental jurisprudence that

liability under environmental law must be based on clear

evidence establishing that the concerned industry is responsible

for the alleged pollution. The Hon'ble Supreme Court in Indian

Council for Enviro-LegalAction v. Union of India (1996) 3 SCC

212 and Stertite Industries (India) Ltd. v. Union of India (2013) 4

SCC 575 has held that environmental liability and compensation

can only be imposed where the polluter is clearly identified and a

nexus between the activity of the industry and the environmental

damage is established.

The Respondent No. 26 maintains proper, accurate, and complete

records of waste generation, storage, handling, ffansportation,

JJ.
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34.

and disposal in strict compliance with the provisions of the

Hazardous and other wastes (Management and Transboundary

Movement) Rules, 2016 and other applicable environmental

regulations. The Answering Respondent regularly submits the

prescribed periodic returns and supporting documentation to the

competent regulatory authorities in accordance with statutory

requirements. Further, Answering Respondent also maintains

detailed records of scrap disposal and conducts periodic audits of

the scrap yards and waste handlers engaged for disposal of scrap

materials, in order to ensure that such waste is handled and

disposed of in compliance with the applicable environmental

laws and regulatory standards.

That viewed cumulatively, the factual record, statutory

framework and conduct of Respondent No. 26 lead to only one

conclusion , thatno liability civil, environmental or otherwise can

be fastened upon the Answering Respondent. The allegations in

the Original Application do not travel beyond general assertions,

the statutory authorities have recorded no adverse findings, and

the entire chain of alleged illegality, if any, lies downstream with

independent third parties. continuation of proceedings against

Respondent No. 26 nsuch circumstances would neither advance
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environmental protection nor serve the ends ofjustice and would

instead amount to penalising a compliant entrty for acts beyond

its control.

35. It is submitted that in the fact and circumstances as submitted by

the Answering Respondents, the instant application ought not be

entertained by this Hon'ble Tribunal and the same is liable to be

dismissed in limine with exemplary costs on the Applicant.

36. The Answering Respondent craves leave of this Hon'ble Tribunal

to add further facts and submissions, if required, at a lat.ur stage

and using the hearing on the instant Application. Further, the

Answering Respondent craves leave of this Hon'ble Tribunal to

file any additional documents as it deems fit in the interest of

justice to assist this Hon'ble Tribunal in the effective

adjudication of the instant Application. i

PARA-WISE REPLY

37. That the contents of paragraph 1 of the Application are partly

admifted to the limited extent that the present Application has

been filed under sections 14 and 15 0f the National Green

Tribunal Act, 2OlO. However, the allegations regarding
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38.

environmental damage and public health huzatds attributable to

the Answering Respondent are vehemently denied for being

baseless, unsubstantiated and devoid of any material evidence.

That the contents of paragraph 2 arc partly admitted to the extent

that the Application purports to invoke jurisdiction of this

Hon'ble Tribunal. However, it is denied that any cause of action

arises against the Answering Respondent, and the alleged

violations are specifically denied for lack of any direct nexus or

material evidence.

That the contents of paragraph 3 are mattqrs of record to the

extent they describe the Applicant. The Answering Respondent

has no knowledge of the credentials claimed and hence the same

are neither admitted nor denied.

That the contents of paragraph 4 are partly admified to the extent

that Respondent Nos. 1-13 are statutory authorities. However, the

allegations of failure and inaction are denied, and in any case, no

liability can be fastened upon the Answering Respondent on this

basis.

39.

40.
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4r. That the contents. of paragraph 5 are denied insofar as they

attempt to generalize alleged unlawful activities. The Answering

Respondent is not concerned with the activities of Respondent

Nos. 14-25 and hence no inference can be drawn against it.

That the contents of paragraph 6 are vehemently denied. It is

specifically denied that the Answering Respondent is a source of

any waste being illegally transported or burnt. The said allegation

is unsupported by any inspection report or adjudicatory finding,

and is based on mere conjecture and assumption. The contents of

preceding paragraphs of Reply maybe read and treated as part

and parcel of the prosent patagtaph and the contents thereof are
,

not being repeated herein for the sake of brevity'

That the contents of paragraph 7 ate matters of record to the

extent they refer to an order of this Hon'ble Tribunal and the

contents of paragraph 8 are vehemently denied. It is specifically

denied that any failure on part of authorities gives rise to liability

of the Answering Respondent, in absence of any direct role or

violation attributable to it.

That the contents of paragraphs 9 and 10 are partly admitted to

the limited extent that they describe the geographical location and

42.

43.

44.
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45.

general background of the area in question, which are matters of

record. However, all allegations regarding the existence or

operation of unauthorized units and alleged illegal burning

activities are categorically denied insofar as they seek to

implicate the Answering Respondent. It is submitted that the

Answering Respondent has no involvement whatsoever in any

such activities, and the said averments have no nexus or bearing

upon the Answering ResPondent.

That the contents of paragraph 11 are vehemently denied. It is

specifically denied that the Answering Respondent supplies,

transports or facilitates the movement of any waste to the alleged

site. The allegations are vague, unsubstantiated and not supported

by any evidence. The contents of preceding paragraphs of Reply

maybe read and treated as pafi. and parcel of the present

paragraph and the contents thereof are not being repeated herein

for the sake of brevity.

That the contents of patagtaph 12 are matters relating to third

parties and are not within the knowledge of the Answering

Respondent, hence denied for want of knowledge.

46.
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47. That the contents of paragraph 13 pertain to actions of statutory

authorities and other entities and are not attributable to the

Answering Respondent, hence denied insofar as any adverse

inference is sought to be drawn.

48. That the contents of paragraph 14 arc denied insofar as they seek

to implicate the Answering Respondent. The Answering

Respondent has no connection with the alleged incident or

findings, and any such linkage is specifically denied. Mere

reference or inclusion of the name of the Answering Respondent

in any communication, without any adjudication or finding,

cannot form the basis of liability under environmental

jurisprudence.

That the contents of paragraph 15 are matters of record regarding

prior proceedings hence, no reply is waranted by the Answering

Respondent to the present paragragh.

That the contents of paragraphs 16 to 20 are matter pertain to

representations submitted by the Applicant, inter-departmental

communications, and internal correspondences between statutory

authorities, which are neither in the knowledge of nor attributable

to the Answering Respondent, hence denied for want of

49.

50.
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51.

knowledge. It is submitted that the Answering Respondent has no

role whatsoever in such communications, and mere reference to

its name, if any,in official corespondence does not establish any

involvement, liability or violation.

That the contents of paragr aph 2r are partly admitted to the

limited extent that a show cause notice was issued to the

Answering Respondent. However, it is denied that the same

constitutes any proof of violation. It is submitted that the

Answering Respondent has duly responded to the said notice in

accordance with law, and no adverse finding has been recorded

against it.

That the contents of paragraph 22 are denied insofar as any

inference is sought against the Answering Respondent. The

alleged incident has no nexus with the Answering Respondent.

That the contents of paragraph23 are general allegations and are

denied in toto. The Answering Respondent has not contributed in

any manner to the alleged environmental damage.

52.

53.
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54. That the contents of paragraph 24 are vehemently denied. The

impleadment of the Answering Respondent is arbitrary, without

basis and liable to be struck down.

That the contents of paragraph 25 are denied in totality. It is

specifically denied that the Answering Respondent has violated

any provision of the Environment (Protection) Act, 1986, the Air

(Prevention and Control of Pollution) Act, 1981, the Water

(Prevention and Control of Pollution) Act, 1974, or any rules

framed thereunder. It is .submitted that the Answering

Respondent has, at all material times, operated in strict

compliance with applicable environmental laws, statutory

consents and regulatory requirements, and no violation has ever

been established by any competent authority.

That the contents of paragraph26 relate to authorities and are not

attributable to the Answering Respondent, hence denied for want

of knowledge.

That the contents of paragraph 27 arc denied. It is specifically

denied that any act or omission of the Answering Respondent has

resulted in violation of the fundamental rights of any person,

including the right to life under Article 2l of the constitution of

55.

56.

57.
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India. The allegations are vague, unsubstantiated and devoid of

any causal link between the Answering Respondent and the

alleged harm, and are therefore liable to be rejected.

58. That the contents of paragraph 2g arc vehemently denied. It is

submiued that no act of the Answering Respondent has caused or

contributed to any environmentar degradation, damage to

ecological systems, or impact on biodiversity in the Aravalli

region.

59. That the contents of paragraph 29 are denied in toto. It is

specifically denied that the Answering Respondent is involved in

any inter-state transportation, dumping or disposal of waste in

violation of environmental laws. The Answering Respondent

does not undertake any such activity, and any allegation to the

contrary is baseless, unsupported by evidence, and liable to be

dismissed.

60. That the contents of paragraph 30 are denied insofar as they seek

to sustain the present Application against the Answering

Respondent. It is submitted that no cause of action, whether

continuing or otherwise, exists against the Answering

Respondent. The Application is founded on vague and
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gefieruLized allegations without any specific instance, date or

material linking the Answering Respondent to the alleged acts,

and is therefore liable to be dismissed on the ground of absence

of cause of action.

PRAYER

In tight of the facts

respectfully praYed

pleased to:

and circumstances stated hereinabove, it is most

that this Hon'ble Tribunal may graciously be

a) Dismiss the present original Application qua Respondent No. 26

as being devoid of merit, misconceived, and unsupported by any

material evidence establishing any violation or liability on the

b) Discharge and/or delete Respondent No. 26 ftom the array of

parties in the present Original Application, and or;
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c) pass any other or further order(s) as this Hon'ble Tribunal may

deem fit and proper in the facts and circumstances of the present

case, in the interest ofjustice.

TIIROUGH COUNSEL

New Delhi

Date: 18.05.2026

I

(PURVI MATIIT]R/ KUSHAGRA SHARMA/ ABH

SRISHTI GT]PTA/BIIANU PRATAP SINGH)

KP ASSOCIATES

ADVOCATES & CONSULTANTS

C-9(LGF), Defence Colony, New Delhi - 110024'

offi ce@kpandassociates.in; www.kpandassociates'in

+91 9784339173 l+91 9760066964
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(Under

BEFORE THE NATIONAL GREEN TRIBUNAL'
PRINCIPAL BENCH

SITTING AT NEW DELHI

Original Application No. 572 of 2o.25

sections 14 & 15 0f the National Green Tribunal
Act, 2010)

Ia-Ihe Matter-Oj

Dr. Amit Kumar .... Applicant

Versus

Union of India & Ors. .... ResPondents

AFFIDAVIT

I, Pradeep Kumar Rastogi, the Director and Authorised Signatory of the

ing Respondent No. 26 in the present application, and having my

257-254,IInd F1oor, DLF Tower, 15 Shivaji tVtarg, i\ew Deihi,

\a - 110015, do hereby solemnly affirm and declare as. under:

That I am the Director'and Authorised Representative of the

Answering Respondent No. 26 company in the above captioned

matter and am conversant with the facts and circumstances of the

6&AI
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present case as such and am competent and authorised to sign and

swear this affidavit.

That I have gone through the Reply to the present application and

state that the contents thereof are true and correct to the best of my

knowledge and belief.

that the Annexures to the Reply are true copies of their

ive originals.

VERIFICATION

I, the above-named Deponent, do hereby veriff that the contents of Para

1 to 3 of the aforesaid Affidavit are true and correct to the best of my

knowledge and record, no part of it is false and nothing material has been

concealed thgrefrom.
*tt\Sb -?s sAv 2010-

\61' it\\ ,r1' I _

.^*":S\1r:;fsbiti-"t, affirmed on this, the 

-th 
day of May,2026 at

ff$'^"ltn*
;;.-'

_ $clei;r;i,i.i:lfin,,cC before me
h(tadc,ver ll Explained t,i li.:e Deponent

KRISHNA KUMAR MISHRA
NOTARY PUBLIC (DELHI)

GOVT. OF lt\rDtA

2.

'IffiqtrS

[T\try5

Z 0 MAY ru26

a
1
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flrvNExuR E-R/A

(9 GRACIIRE p: :::_ ,,HAfrhlACFlJTtcALS 
LTD,

fii3fi r?Tf"A ;,231' 
2n!,Froor, DLF Tower,

tdil';d,:i;:i!#3[3b'u* 
Derhi-1 1 00 is (rNDrA)

I.fl',',: ,,lf,,%ff;,ir#
ctN : u24232olrserFi6disooz

CEIITIF,IED TRUE COPY OF REsoLUTIoN PAssED AT MEETING oF THE B'ARDO]I DIRECTORS OF' GRACURE PHARMACEUTICALS LIMITED }IELD ONtr;T'J;ffitrflii:' * 2st-2s4,rrND FLooR, DLF row'R, 1s sHrvAIr

REIIOLVED THAT Mr' P'K' Rastogi, Director, be and is her.eby authorised, for and on beirarf of
the company' to represent the coffiy in the matter uilai,o.. Amit Kumar vs. union of IndiafrJlT;i 

"T::'**'rication 
N;' #-":;r;, ;;,*- berore the Hon,bre Nationar Greennri,gpr"adl;,H;:":.*iffi 

:"X';'l"::ffi :*l,T,Tx,t,f iHffi #*,ffi:?[-#
:iffi TilX;i;ffi ,1TL.#{i;#L fJ#;fr 

"ffffi: 
the Hon, br" i,i uu,a and,or any

REst31'yBp FURTHER THAT the aforesaid Authorised Representative be and is hereby
autlicu:ized to appoint advocates, 

'oticito.. and legar counser on behalf of the company, issue
necessary instructions to them, and do a, such ,Jrr, a"Jrlnd things as may be necessary orffit;il}. 

for effectiv"r' 
"o"t"it* ,ror* o"r"r**1*r.*aro.esaia maner on beharfbf the

CERTIFIED TO BE TRUE

For Gracure pharr

d1=;.*ti'ffil
^-.Iffiffi,W
Din No 0000446g

Manufacturing Unit I : E-1105, RllCO ,nO

Manuracturins unit-2 : A-1118(F),R,rco ,-"-T;ii:::i,? #l 
r- eol,re' Rajasthan' r'*'oil

Fl'l'iifl tlX,f,:ffi ;'lii Po 
iw.a d i, Arwa r: - 30 1 0 1,e, Raja srh a:n, (r N D rA)
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-_. -Eagsthenw
flxNEXuRr-T.lz

Regional Office Bhiwadi
Rajasthan State pollution Control Board
G.O-I, Phase-Z, RIICO Industrial Area, Bhiwadi

phone: 014gg-Z2t4gs

Registered
File No : F[HS*)/KHATRTHAT-TrIAReGi 

iara)/27r4(t)/2ozt-2o24/t7ss-t7sOrder No : 2O23_2024/Bhiwadi/gSSB

unit Id : 131g 
DispatchDate; Mar2l2o24 l:s7pN

M/s Gracure pharmaceuticals 
Ltd.

E-110S, RIICO Industrial Area, Bhiwadi Tehsit:Tijara
DistrichAlwar

sub: consent to Establish under Section 25/26 0f the water fprevention &Act'LgT4andundersection 2L(4)ofAirfprevention&controrofpouution)Act,tggr. control of Pollution)
Ref: Your application[s) for consent to Establish dated r0/1,1,/zoii anasubsequent correspondence.
Sir,

Consent to Establish under the provisions of Section 25/26 of the Water (prevention &control of PollutionJ Act' 1974 fhereinafter to be referred as the water ActJ , and underSection 2L of the Air (prevention & Control of pollutionJ Ac', LggI, (hereinafter to be referredas the Air Act) as amended to date and rules & the orders rsruea thereunder ,is herebygranted for your Gracure Pharmaceuticals Ltd. prant situated / proposed at E-l105, RIIC,Industrial Area, Bhiwadi RIICO INDUSiRIAL AREA . Bhiwadi Tehsil:TiiaraD'SIri.*KHAIRTHAL-TIIAM 
' Rajastlan under the provisions of the said Act[sJ. This consentis granted on the basis of examination of t},e information furnished by you in consentapplication(sJ and the documents submitted therewifll subject to the following conditions:_t 

;fi 
this {onsent to Establish is-valid for a period from ro/rL/zo2g to 3L/rolzoz'or

whicheveris;T;1"":-*t 
of production / commissioning of the proiect or activities

' ;fi,.I-,:",.',H; ::1""1.%,,ffi;J"Hlil.l producing rorrowing products / by
following services with capacities given below: 

or operation/processes or providing

Page I of6
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Regional Office Bhiwadi

Raiasthan State Pollution Control Board
G,O-I, Phase'Z, RIICO Industrial Area, Bhiwadi

Phone: 0L493'221435

Registered

F(Hsw)/KHAIRTHAL-TIfARA(Tiiara) I 7 7 1"4(t) /2023'2024 I t7 5 5-17s

2023-2024 lBhiwadi/933 8

1318

Dispatch Date: Mar 21 2O24 Lt57PN

Particular Type Quantity /CapacitY

Change of fuel in Boiler (400 Kg/Hrl
PNG

Activity 400.00 KG/HOuR

Change offuel in Boiler (850 Kg/Hr)

PNG

Activity 850.00 KGIHOUR

D.G. Set 250 KVA Convert into dual fuel Activity 250.00 KVA

ETP 30 KLD Service 30,00 KLD

STP 25 KLD Service 25.00 KLD

Two D.G. Set 500 KVA Convertinto dual

fuel

Activity 5OO.OO KVA EACH

That in case of any increase in capacity or addition / modification / alteration or change in

product mix or process or raw material or fuel, the project proponent is required to

obtain fresh consent to establish.

That the control equipment as proposed by the applicant shall be installed before trial

operation is started for which prior consent to operate under the provision of the Water

Act and Air Act shall be obtained. This consent to ,establish shall not be treated as consent

to operate.

That the quantity of effluent generation and disposal along with mode of disposal for the

treated effluentshall be as under:

File No :

Order No I

Unit Id :

Page 2 of 6
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Regional Oflice Bhiwadi

Raiasthan State Pollution Control Board

G.O-I, Phase'2, RIICO Industrial Area, Bhiwadi

Phone: 01493'ZZL43S

Registered

F(Hswl/KHAIRTHAL'TIJARA(Ti|aral / 7 7 t4(L) / 2023'2024 / L7 Ss'L7 s

2D23-2)24lBhiwadi/9338 Dispatch Date:

1318

Thattheindustryshallapplyforeitherrenewalofthisconsent
estahlish at least 60 days in advance prior to expiry date of this

additional fee shall have to be deposited in accordance with the

File No :

Order No:

Unit Id :

MarZlZOZ4 ttSTPN

or for consent to
consent letter else

Raiasthan Water &

That this cTE (Exp.) is being issued to your proiect having investment in Land

,Building Plant & Machinery etc.@ Rs' 2O2l.1rrlakhs. In case of any increase in

capacity or addition/ modification/ alteration/ or change in product mix or

process or raw material or fuel, the proiect proponent is required to obtain fresh

consent to establish from the Board'

That this CTE (Exp.) is being issued to the unit in

Board's categorization dated OZ I 06 /2O2O'

Orange Category as Per the State

Air(Prevention&ControlofPollution)(Amendment)Rules2016.
g That any information submitted/mentioned in the consent application

form/declaration/ affidavit/ supporting enclosures if found incorrect later olr'

shall make the industry liable for legal action under section 42 of the water

Act,Lg74 and section 38 of the AirAct,1981'

10 That total water consumption for the industry shall not exceed to 84 KLD [ 25 KLD

for domestic use, 42RLD industrial purpose/Boiler& 19 KLD for utilities & other

use) and same shall be met from ground water (69 KLD), RIICO supply 15 KLD.

11 That the industry shall establish and maintain Effluent Treatment Plant [30 KLD

ETP) of adequate capacity for treatment of entire trade effluent [20'5 KtD) up to
prescribed norms.

Quantity oftreated
effluentto be disPosed

(KLD) and mode of
disposal

Max. effluent
generation

(KLD)

Type ofeffluent

Domestic Sewage
15'400

STP and

Gardening/Plantation

10.500

Rerycle back into the

process/ Discharge into

RIICO drain Leading to

CETP Bhiwadi

Page 3 of 5
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.Bejasthan,-"
wffi,ror

Regional Office Bhiwadi

Raiasthan State Pollution Control Board

G.O-I, Phase-2, RIICO Industrial Area, Bhiwadi

Phone: 0t493'221435

Registered 
r

File No : FIHSW)/KHAIRTHAL'TIIARA(Tiiaru)/77La(L)12023'2024/t7ss'r75

OrderNo: 2023'2024lBhiwadi/9338

Unit Id : 1318

12 That treated trade effluent shall be reused/ recycled in

tomaximumpossibleextentandexcess/surpluseffluent
after proper treatment as per prescribed norms in to
to CETP, Bhiwadi.

13 That entire domestic waste water (25 KtD) shall be

septic tankfollowed bY soakPit.

treated/disposed through

14 That this consent is subiect to any order or direction from

court/High court/NGT or any other court of the competent iurisdiction.
15 That this consent will not be used as an evidence for ascertain the

use.

16 That this Consent does not absolve the proiect proponent from the other statutory

obligations prescribed under any other law or any other instrument of force' The

sole and complete responsibility, to comply with the conditions laid down in all

other laws for the time being in force, rests with the industry/unit/proiect

proponent.
17 That the industry shall not use petcoke/furnace oil in any process/service/utility in

compliance to the order dated 17 /11,/2Ot7 of Hon'ble Supremc Court, wherein ban

has been imposed on the use of pet coke and furnace oil in the State of Raiasthan.

18 That the industry shall comply with the standards as prescribed vide MOEF

notification no. GSR 826[E) dated 16th November 2009 with respect to National

AmbientAir QualitY.
19 That the domestic effluent generated from the industry shall be treated as IS: 2470

(part-I & II) and the treated effluent shall be disposed through septic tank and

soakpit.

Hon'ble Supreme

land title and its

20 That effective control measures shall be provided to control

during processing transportation, packaging etc'

21 That this Consent is being issued on the basis of mechanism

management of critically and severely polluted areas and

activities/ proiects in such areas in compliance to Hon'ble

23/os/2ot9in matter of o.A. No.1038 CTo /Zol9vid,e RsPcB,

office order N o.F. 14[99) Corres/Plg(Vl) / 27 09 -27 16 dated 26 / L2 / ZOLg

ZZ An action plan with time lines for implementation of all the conditions shall be

submitted to the Board with bank guarantee of lO o/o of the cost of the additional

pollution control equipment/arrangements required to be installed subiected to

minimum bank guarantee of Rs. 50,000/-, within 30 days of issuance of consent'

Dispatch Date: Mar 21 2024 1:S7PN

process with in Premises uP

(if any) may be discharged

close conduit PiPeline leading

fugitive emissions

for environmental
consideration of

NGT order dated

Head Office faiPur

Page 4 of 5
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Regional Office Bhiwadi

Raiasthan State Pollution Control Board

G.O-I, Phase-2, RIICO Industrial Area, Bhiwadi

Phone: 01493'221435

Registered

File No : FIHSW)/KHAIRTHAL-TIIAM(Tiiata)/7714(L)12023'2024lL7SS'175

Order No r 2023'2024/Bhiwadi/9338 Dispatch Date: Mar2L2o24 L"57PN

Unit Id r 1318

23Thattheunitshallapply&obtainmembershipoflocaltrust,ifanyconstitutedfor
operation & maintenance of common effluent treatment plant and submit a copy of

membership document to this office within one month from the date of issuance of

this consent letter.
ZlThatthisconsentisliabletoberevoked,ifanycomplaintregardingAir'wateror

NoisepollutionisreceivedandfoundcorrectafterverificationandincaseUnit
failstocomplywiththeGuideline&SpecificConditionslaiddownbytheState
Board.

25 That this consent is subiected to the compliance of decision of Hon'ble Supreme

court in the matter of Guirat chamber of commerce & industry vs. GPCB & ANR'

26 That the industry shall comply all the applicable directions issued by CAQM'NCR

(CommissionforAirqualitymanagement)fromtimetotime'i
27 The this consent is not valid for operation D.G sets which are non' compliant with

direction no 76 issued by the GAeM-NCR vide letter no F. No. A' lilootB/olzozl
-CAQM/15322'15331 dated 29.09.2023

2g That GETP treated effluent equivalent to the quantity of effluent generated shall he

utilized for secondary/gainful purposes. Record in respect of quantity of effluent

generated and quantity of CETP treated effluent received for secondary/gainful

purposes shall be maintained on daily basis. Record shall be submitted to this

Office as and when asked for.

29 Tha! notwithstanding anything provided hereinabove, the State Board shall have the

power and reseryes its right, as contained under section 27(2) of the water Act and

under Section zt(6) of the Air Act to review anyone or all of the conditions imposed

here in above and to make such variation as it deems fit for the purpose of compliance of

the Water Act and Air Act.

30 That the grant of this consent to Establish is issued from the environmental angle only,

and does not absolve the project proponent from the other statutory obligations

prescribed under any other law or any other instrument in force. The sole and complete

responsibility, to comply with the conditions laid down in all other laws for the time-being

in iorce, rests with the industry/ unit/ project proponent'

31 That the grant of this consent to Establish shall not, in any way, adversely affect or

jeopardize the legal proceedings, if any, instituted in the past or that could be instituted

against you by the State Board for violation of the provisions of the Act or the Rules made

thereunder.

This Consent to Establish shall also be subjec! besides the aforesaid specific conditions, to

the general conditions given in the enclosed Annexure. The proiect proponent will comply

with the provisions of the Water Act and Air Act and to such other conditions as may, from

Page 5 of 6
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Regional Office Bhiwadi

Raiasthan State Pollution Control Board

G.O-I, Phase-2, RIICO Industrial Area, Bhiwadi

Phone: 0t493'221435

Registered

File No : F(HSW)/KHAIRTHAL-TIJARAITiiara)/77L4{1)/2023-2024117s5'175

Order No : 2023'2024/Bhiwadi/9338 Dispatch Date: MarZLZOZ4 ltSTPN

Unit Id : 1318

time to time, be specified by the State Board under the provisions of the aforesaid Act[sJ'

please note tha! non compliance of any of the above stated conditions would tantamount to

revocation of Consent to Establish and project proponent / occupier shall be liable for legal

action under the relevant provisions ofthe said Act(s)'

Yours sincerely,

Regional Officer[ Bhiwadi ]

(A): Copy to:'

1 Master File,

Regional Officer[ Bhiwadi ]

Page 6 of 5
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Regional Office Bhiwadi

Raiasthan State Pollution Control Board

G.O-I, Phase'2, RIICO lndustrial Area, Bhiwadi

Phone: 01'493'221'435

fi r.rNEXuRe*Rl3

Mar 21 2O24 1:S7PM

Registered

FileNo:F(HSWJ/KHAIRTHAL.TIJARA(Tiiara)/77ta(l)/2o23.2o241l7s7-17sae,
OrderNo: 2l23'2L24/Bhiwadi/9339

Unit Id : 1318

M/s Gracure Pharmaceuticals Ltd'

E-1105, RIICO Industrial Area, Bhiwadi Tehsil:Tiiara

District:Alwar

sub: consent to operate under Section 25/26 of the water (Prevention & control of PollutionJ

Act, :|97Aand under Section 21[4) ofAir (Prevention & control of Pollution] Act' 1981'

Reft Yourapplicationforconsenttooperate datedto/17/2023and'subsequentcorrespondence'

Sir,

consent to operate under the provisions of section 25/26 of the 
- 
water (Prevention &

Control of Pollution) Act, 1974 [hereinafter to be referred as the Water Act) and under

SectionZloftheAir(Prevention&ControlofPollution)Acti1981,[hereinaftertobereferred
as the Air Act] as amended to date and rules & the orders issued thereunder is hereby

grantedforyourGracurePharmaceuticalsLtd.plantsituatedatE.ll0s,Rllcolndustrial
Area, Bhiwadi RIIco INDUSTRIAL AREA , Bhiwadi Tehsil:Tiiara

DiSIriGI:I(HAIRTHAL.TIJARA, Rajasthan, subject to the following conditions:.

l ThatthisConsenttogperateisvalidforaperiodtromLo/t1-/2o23to31'lto/2033'

2 That this consent is granted for manufacturing / producing following products I bv

products or carrying out the following activities or operation/processes or providing

following services with capacities given below:

400.00 KG/HOUR
Change of tuel in Boiler (400 Kg/Hr)

PNG

850.00 KG/HOUR
Change of tuel in Boiler (850 Kg/HrJ

PNG

D.G. Set 250 KVA Convert into dual

tuel

5OO.OO KVA EACH
Two D.G. Set 500 KVA Convertinto

dual tuel
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Regional Office Bhiwadi

Raiasthan State Pollution Control Board

G.O-I, Phase'2, RIICO Industrial Area, Bhiwadi

Phone: OL493'221435

Registered

File No : F(Hsw)/KHAIRTHAL'TIIARA(Tiiara)/7714(L)12O23'2o24/'L757'L7::tet Mar 2L2o24 LtSTpM
Order No r 2023'2024lBhiwadi/9339

Unit Id : 1318

gThatthisConsentto0perateisforexistingplant,process,&capacityandseparateConsent
to Establish/operate is required to be taken for any addltion / modification / alteration in

process or change in capacity or change in fuel'

4 That the quantity of effluent generation along with mode of disposal for the treated

effluent shall be as under:

That this cTo( Exp.) is being issued to your proiect having investment in Land

,Buildin& Plant & Machinery etc.@ Rs. 2027,Lglakhs. In case of any increase in

capacity or addition/ modification/ alteration/ or change in product mix or

process or raw material or fuel, the proiect proponent is required to obtain fresh

consentto operate fromthe Board.

That this CTO(Exp.) is being issued to the unit in Orange

Board's categorization dated 02 I 06 I 2O2O'

Category as Per the State

Thattheindustryshallapplyforeitherrenewalofthisconsent
operate at least 60 days in advance prior to expiry date of this

additional fee shall have to be deposited in accordance with the

or for consent to
consent letter else

Raiasthan Water &

Air (Prevention & control of Pollution) (Amendment) Rules 2016.

That any information submitted/mentioned in the Gonsent application

form/declaration/ affidavit/ supporting enclosures if found incorrect later or,

shall make the industry liable for legal action under section 42 of the water

ActLgT4 and section 38 of the AirAct,1981

That total water consumption for the industry shall not exceed to 84 KLD [ 25 KLD

for domestic use, 421<LD industrial purpose/Boiler & 19 KLD for utilities & other

use) and same shall be met from ground water [69 KLD), RIICO supply 15 KLD.

Disposed QtY of effluent

[KLD]and mode of disPosal
Recycled QtY

ofEffluent
(KLD)

Type of effluent

t6.400

STP and Gardening/Plantation
Domestic Sewage

10.500

Recycle back into the Process/
Discharge into RIICO drain

Leading to CETP Bhiwadi

Trade Effluent
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Regional Office Bhiwadi

Raiasthan State Pollution Control Board
G.O-I, Phase-2, RIICO Industrial Area, Bhiwadi

Phone: 01493'221435

Registered

File No I F(HSW)/KHAIRTHAL-TIIARA(Tiiara) /77 ta(L) /2O23'2O241L757'17-58

order No: 2o23-2o24/Bhiwadi/9339 Date: n[ar2l2o24 lzs7Pu

Unit Id : 1318

10 That the industry shall operate and maintain Effluent Treatment Plant (30 KLD

ETp) of adequate capacity for treatment of entire trade effluent (20.5 KLD) up to
prescribed norms

11 That treated trade effluent shall be reused/ recycled in process with in premises up

to maximum possible extent and excess/surplus effluent (if any) may be discharged

after proper treatment as per prescribed norms in to close conduit pipeline leading

to CETP, Bhiwadi,
12 That entire domestic waste water (19 KtD) shall be treated/disposed through

sewagetreatmentplantof(25KlD)' 
rection from13 That this consent is subiect to any order or di

court/High court/NGT or any other court of the competent iurisdiction.
14 That this consent will not be used as an evidence for ascertain the land title and its

use.

15 That this Consent does not absolve the proiect proppnent from the other statutory

obligations prescribed under any other law or any other instrument of force' The

sole and complete responsibility, to comply with the conditions laid down in all

other laws for the time being in force, rests , with the industry/unit/proiect

proponent.
16 That the industry shall not use petcoke/furnace oil in any process/service/utitity in

compliance to the order dated L7 /LL/TOL7 of Hon'ble Supreme Court, wherein ban

has been imposed on the use of pet coke and furnace oil in the State of Raiasthan.

17 That the industry shall comply with the standards as prescribed vide MOEF

notification no. GSR S26(E) dated 16th November I 2009 with respect to National

AmbientAir Quality.
18 That the domestic effluent generated from the

[Part-I & II) and the treated effluent shall

soak pit.
19 That effective control measures shall be provided

during processing transportation, packaging etc

to control fugitive emissions

Hon'ble Supreme

industry shall be treated as IS: 2470

be disposed through septic tank and

for environmental
consideration of

NGT order dated

Head Office faipur

20 That this consent is being issued on the hasis of mechanism

management of critically and severely polluted areas and

activities/ proiects in such areas in compliance to Hon'ble

23/O8/2OL9in matter of O.A. No'1038 CTO /2019vide RSPCB,

Offi ce Ord er N o.F. 14 [9 9) Corres/Plg(Vr) / 27 09 -27 1 6 dated 26 I 12 / 2Ol9

2l An action plan with time lines for implementation of all the conditions shall be

submitted to the Board with bank guarantee of. LO o/o of the cost of the additional

pollution control equipment/arrangements required to be installed subiected to

minimum bank guarantee of Rs, 50,000/-, within 30 days of issuance of consent.
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Regional Office Bhiwadi

Raiasthan State Pollution Control Board

G.O-I, Phase-2, RIICO Industrial Area, Bhiwadi

Phone: OL493-221435

Registered

Fite No I F(HSW)/KHAIRTHAL-TIIARA(Tiiata)/7714(L)/2023-2024ft757'LTg

order No : 2o23-2o24/Bhiwadi/9339 
Date: Mar 21 2o24 Lt'7PM

Unit Id : 1318

Z2Thattheunitshallappty&obtainmembershipoflocaltrust,ifanyconstitutedfor
operation & rhaintenance of common effluent treatment plant and 

- 
submit a copy of

membership document to this office within one month from the date of issuance of

this consent letter.
23 That this Consent is liable to be revoked, if any complaint regarding Air, water or

Noise pollution is received and found correct after verification and in case Unit

failstocomplywiththeGuideline&SpecificConditionslaiddownbytheState
Board.

24 That the industry shall comply all the applicable directions issued by CAQM'NCR

fCommission for Air quality management) from time to time'

25 The this consent is not valid for operation D.G sets which are non- compliant with

direction no 76 issued by the GAeM-NCR vide letter no F. No. A- L1.ootB/ot/zozl

-CAQM/15322'15331 dated 29.09'2023

26 That CETP treated effluent equivalent to the quantity of effluent generated shall be

utilized for secondary/gainfut purposes. Record in respect of quantity of effluent

generated and quantity of CETP treated effluent received for secondary/gainful

purposes shall be maintained on daily basis. Record shall be submitted to this

Office as and when asked for

27 That, notwithstanding anything provided hereinabove, the State Board shall have the

power and reserves its right, as contained under section 27(2) of the water Act and

under section 21(6) of the Air Act to review anyone or all of the conditions imposed

here in above and to make such variation as it deems fit for the purpose of Air Act &

Water Act.

ZB That the grant of this Consent to Operate is issued from the environmental angle only,

and does not absolve the project proponent from the other statutory obligations

prescribed under any other law or any other instrument in force. The sole and complete

responsibility to comply with the conditions laid down in all other laws for the time-being

in force, rests with the industry/ unit/ project proponenL

29 That the grant of this Consent to Operate shall not, in any wa.!t adversely affect or

jeopardize the legal proceeding, if any, instituted in the past or that could be instituted

againt you by the State Board for violation of the provisions of the Water Act and Air Act or

the Rules made thereunder.

30 That the Project Proponent shall comply with provisions of the E-waste fManagement)

Rules, Z0l6and. ensure that e-waste generated by them is channelized through collection

centre or dealer of authorized producer or dismantler or recycler or through designated

take back service provider of the producer to authorized dismantler or rerycler'
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Regional Office Bhiwadi

Raiasthan State Pollution Control Board
G.O-I, Phase-2, RIICO Industrial Area, Bhiwadi

Phone: 0L493-22L435

Registered

File No : F(HSW)/KHAIRTHAL-TIfARA(Tiiara) /77La(t) /2023-2024/L757'r7-SA

order No: 2o23.2o24/Bhiwadi/9339 
--'---'t Date: Mar2L2o24 tzsTPM

Unit Id r 1318

31 That the project proponent shall maintain record of e'waste generated by them in Form-2

and make such records available for scrutiny by the Board'

32 That the project proponent shall file annual returns in Form-3, to the Board on or before

the 30th day of fune following the financial year to which that return relates.

33 That the transportation of e-waste shall be carried out as per the manifest system whereby

the transporter shall be required to carry a document [three copies) prepared by the

sender, gMng the details as per Form-6'

34 That the project proponent shall comply with provisions of the Batteries (Management and

HandlingJ Rules, 2001 [as amended) and submit half yearly returns (as bulk consumer,

importer, auctioneer, recycler as the case may be) to the State Board as provided under

Rule 10 t2) (iD of the Battery (Management and HandlingJ Rules, 2001fas amended)' In

case tle project proponent is not a bulk consumer even then the used batteries shall be

returned to the authorized dealers or recyclers only'

35 That the record of batteries purchased and sold/' returned to registered dealers and/ or

authorized recyclers shall be maintained and made available to the officers of the Board

during insPections.

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to

the general conditions given in the enclosed Annexure. The Project Proponent will comply

with the provisions of the Water Act and Air Act and to s,uch other conditions as may, from

time to time , be specified, by the State Board under the provisions of the aforesaid Act[s)'

please note tha! non compliance of any of the above stated conditions would tantamount to

revocation of Consent to Operate and Project Proponent / occupier shall be liable for legal

action under the relevant provisions ofthe said Act[s)'

Yours sincerelY,

Regional Officer[ Bhiwadi ]

(A): CoPYto:-
1 Master File.
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Regional Office Bhiwadi

Raiasthan State Pollution Control Board

G.O-I, Phase-2, RIICO Industrial Area, Bhiwadi

Phone: 01'493'221435

Registered

FileNo:F(HSW)/KHAIRTHAL.TI]ARA(Tiiara)|771a(a)/2o23.2o?4/17s7.17s8e.
Order No : Z\23'2024/Bhiwadi/9339

Unit Id : 1318

Mar212O24 LISTPM

Regional Officer[ Bhiwadi ]
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GRAC,URE PHAs,tvtAcEUIIcAL$ rFD.

Manufacturing Unit
Er1105, RIICO lndustrialArea, Phase-lll, Bhiwadi,

Alwar- 301019, Rajasthan, (lNDlA)
Phones : *91 -01 493 aX316,87 Fax : +91 -1 493-220659

E-mail : info@gracure.com
URL : Www.gracure.oom
crN : u24232DLl 992p1C049002

{e,

To
The Regionalofficer"
Statr: Pollution Control Board,
Bhiraradi, Rajasthan
301019

Subject: Submiss,ion of Enyiron,meg[ajstatement Report (Form-V], fy (2024, 2Q2S)

.:

Respected Sir, ,

I
'i

Please find the a:ttached Enuir:onmental Statemeht Report (Form-V) for the financ,ial
year2024-2025. ;

Thisfor your information and records please.

Thanking You,

Sincerely yours,
For Gracure Pharmaseuilcals Ltd

*-&a,
Authorized Signatory

ffi

Date:' ?-41a1,.2'r€

tr"m\'4
/DL

.tN,&11

lYer

Regd. Office : ?51-254,2nd Floor, DLF Tower, Block-lV,'15, Shivaji Marg, New'Delhi-110015

Phones: +g1'11"in70900 Fax : +91-11-47770999

Manufacturing Unilt:A-1118(F), RIICO lndustrialArea, Phase'lll, Bhiwadi,Alwar-301019, Rajasthan, (lNDlA)

Ph: +91-O1493-294387
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fAEM:U
{See Rule X,4}

l;ffffxT:iji,lt#"* for the financial vear endins the 31il March on or before 30th of

Na me a n d address or]L1:*:r.r1"1.-1ff ll rf*,no urr* operation or process.M/5 Gracure pharmaceuticals limited
E-l105, RICO tNDUSTR|AI AREA, phase-ilt
Bhiwadi Alwar (Raj.) 301019

lldT,* category primary: - {STC Code) Secondary - {StC Code}Medium

(iii) Production capacity: - 
UnitsCapsula 

zZ;39 Million Nos.Ointment

9'?t uqrro (sottt" of 50 ML Eacrr, ijfrliffffi;Tablets 
813.zs Mfillon Tablets

(iv) year of Estabtishmentr

(v) Date of the rast environmentar statement submitted: ,sepr.2024

water and Raw Materiar consumption 'o*1' 
t

1.. Water consumption mr/dry

Process 42.00
Domestic - 23.00
Utilitles & others .. Ig.00

(i)

{ir)

Name of products
flrocesSwete':S;m

. During previous financiaf During Current financial year

Oral Liquid (Bottte of 50 ML
Each)

Tablets

log book attached

hame of raw materials Name of products

Consumpticin of raw ,ateri.t oflrotci

PARI,CETAMOT ANALGINJBU
PROFIN,S ULPHAMETHOXAZO
LE TBIMETHOPR|M,CHIOn0Q
UINE PHOSPHATE

Capsule

Ointment
0ral Uquid (Bottte of
50 Mt Each)
Tablets

1.258764.315 Kg

I

cr td

During the preyious
financial vear

During the current
financialvear
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| ,, , ,, , ' ' "' ;;;i;i ilIuiOuiolatecontractual*Polluting industry mav [G toO"s if disclosing details of raw m'

obligations, otherwise all industries have to name the raw rnaterial used'

PART. C

Pollution discharged to environment/unit of output

{Parameter as specified in the Consent issued}

Eilntaee oJ variation from
prescri hed standards with

reasons.Pollution
QuantitY of Poll tants'

discharged.
,lmass/davi

-Gc""ttationof
polt utants in discha-rger.

tmass/volumel-

WATER
Domestic'tr9,00 KLD

Process -20'50 KLD
Test Reports encld. SatisfactorY

SatisfactorY
AIR

D.6.Set 2 -500 KVA

D- G. Set 1-250 KVA

One Gas Fired Boiter400

Kg/Hr
One Gas Fired Boiler850

Kg/Hr

Test RePorts encld.

PABT.D
T{AZABDOUSWASTES,

under Hazardous Wastes @ Rules,1989)

FART - E

SOLIBWASTE

llazafdgus Waste Duringthe current flnancial Year

ftP StuUee*192,92 Kg

Date exPired Product 
*15187'515

From process

From pollution control
facllities

Durifr thearreni'financi al

During the Previous financial Year

ETP Sludge-192.92 Kg

Date exPired Product -

utilized within the unit
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PART. F

please specify the categorization (in terms of composition and quantum) of hazardous as well as

Solid wastes and indicate disposal practice adopted for both the categories of wastes'

we are generating type of Hazardous *ii; i.e. cat.-rs.3, 28.1,i8.4, 28'5,5'1 & the same is

disposed to Ramkey Enviro Engineering Ltd' Udaipur

PlRr'c ,- --r-a*
lmpact of the pollution abatement measures taken up on contervation of natural resources and on

xx:::X$Jr'r1i#lil ror.r"",ment or process water to contror water po*ution & adequate ApcM

for controlling the Air pollution'

PART.I{

Additional measures/investment proposal for environment protection abatement of pollution'

prevention of Pollution.
Adequate ptantation ias been done' This is a regular practice at our Unit'

PART. I

Any other particular for improvinB the quality of the environle-nt'

We are organizing,o g", tile waier & Air Test Reports regularly'

For Gracure Pharmace uticals Limited
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Hnr NExu?E-Rlr

iW.'..tNDIANoNJUDlclALi[ffiftf$H#${ffi,:-
i d,Hfuffi, esernnseloLBeb$!e! ffi$;i[fit[ffi1::!??l;#&l3
i tidw i
,' Z

: o*iut* '," e-StamP i::
i;c:: i.
-.n
l) ::

lr:
-i'., .1

a{ . .^16A n EEnEtA' '.)

,i C"rtifical" ru0. : |N-RJ28044273105505W ':
i ^^*'''^''o rccr rod flalc 

" 
24'Jan-2A24 12:21 PM i:'c4'Jan'202412:21 PM i,'i Certifica:e lssued Date ' ' , ^.,,r^,^o,/ D r ar :

:,:

i 
^ -^^..^r o^{^.an^6 i NONACC (SV/ 113026904/ BHIWAHI/ RJ'AL 

';i Accounl Belerencg r\ul\nvv \v "' 
r'vYlYv e ' 

?

= ' -,,orir lf rr1 t2nr^ondm608857124922w a
^^^ D^rA'^n^o 

" 
SUBIN'RJRJ302690443608857124922W ?,= ' sUBIN'RJRJ3ozbuu44'Jouooot tctraLrr ni Unique Doc. Reference ' ::::',:::'::;:,;;;; 3

I a --u^^^n k, : GRACURE PHARMACEUTICALS LlMlrED t
! Purchased bY I ur1^vvr i
i: Description of Document : Article 4 Affidavit 

^, ^DcA aur\^,anr nrsfi- ALWAR (nAJ.)- i
;i : E-1105, Rltco TNDUSTRTAL AREA, BHlwADl' Dlsfi. ALWAR (nAJ')- ?

r
(1F PropertY DescriPtion 301019 E

$ Considerration Price (Fls') 'izeroy 
i

/:r)A'I INtr PHARMACEUTICALS LIMITED 
'

?i, r;.-r Darh, : GRACURE PHARMACEUTICALS LIMI ltr'u
1 l-llSt l-<11 t) :.': t lror I q'r,
:r . .^+ ^ 6ht tn AilT

I Second Partv : NoT 
1P.:::iT:. . 

^ ^F, ,r,^ A, c , r^,rrtrn !i
GRACURE PHARMACEUTICALS LIMITED 

#4 Stu*p Duty Paid By ' (jHAUUrlE ''r.tlrnrvr^vLv E

; sra*p Duty payabte (Hs.) 
1P,r, on,rl i

l: Surcharge for lnfrastructure : 5 l
r n^.,^r^^mont tFlq r (Five only) t"J

I oevelophent (Rs.) (rlve ur$Y,l 'ti
i!

i ^-.-^r^-^^ t^, Drnnaaatinn ahd : 5 !r: Surcharge {or Propagation and I b.-,..^ 
^^'.,r 'i,i ;;;;";;'"iion ot co',r"ini.l (Five onlv) i:

>L o..-^h^,^^ {nr Qoliof trom Natttral and : 5 --i s,,rcharoe for Relief from Natural and : 5- i
i in"J;;".,;'c ir*lti.tint.l (Five onlv) i.. -r

lc\ : 65 
')

i ^,^-^ n,.+., Amarrnl/II Stamp Dutv Amount(Rs') it'*,, Five only) 'J
a

L.

n^n r .tTrr*.rrt arEt crrl) a I, .i

^;j ActlE9"tUrnl.ruxl,rr I.Il\rJ\,r,.JL+v}- ;
n5?.{.;>

; r -1- :- .L^ -,^^-'I".,,^ 'I'knrrcand 'l'rventv-l'nllf .: This Agreement is made 04th March in the year Two Thousand Twenty-Four' 
r;i!1 "I

"a
:i;

FOT NAGINMTMDERS IJ

i: f CIr Gracure Pharmaceuticals Ltci' 'Z'-::fi: 
-"';-'--"" i!

::. >-a ^t 
Jwf tv" 'o 

.,,,*,, 
rCIr {'racur 

--€2\- 
ru' 

't*f;roprietor ii p*t*mw,m,*g rr,.,harianr eianarn^, 
'vv'vr\ 

'ts ffi.ffiffiffi .,truthorised signatory t
! i"d*ffiffi#ffi ir %s$&Hff# ii trriE*ffiffiffi ;,.:! H.*_E_ffifl8ff^ffi# u:

.,.' 0027L7L5693
:

{r.qaEfiqa

vvL
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BETWf,EN

M/s GRACIJRE PHARMACEUTICAL LTD. a campany registsred under the Indian Companies
Act 1956, having its office at 251-254,ltnd Floor, DLF Tower, 15, Shiva$i Marg New Delhi - 110 015

$ndia) and works at E-1105 , Industries Area.Phase - IIL Bhiwadi- Dist. Alwar, Rajasthan-
301019, the party of the fust part, hereinafter refered to as "the Company'".

&

Mr. Satrman Khan of M/S NAGINM TRADffiS having its address PIot No. 05, Near Indian
Petrol Pump Khori Kalan, Tawru Mewat (Haryana) - 122105 the party of the seoond parq
hereinafter referred to as "Scrap Collector".

Whereas the FIRST PARTY Compary is engaged in the manufacture and sale of Pharmaceutical
product for human healtll works at E-1105, Industrial Area Phase * IiI, Bhiwadi Distt. Alwar,
Rajasthan-301019.

And,fryhereas $ECOND P.ARTY harrng a scrap yard andliftthe scrap&om lrdustrial Uriits.

And whereas the SECOND party has offered its service to FIRST PARTY for providing the
ftcilityto lift scraps &orn FIRST PARTY as per terms and conditions rnentioned below:-

I. SCOPE OF WO-RK

fhe SECOI.IB PAR?Y will colleet and carry out the Scrap {iom premise$ of FIRST PARTY ira

daily basis wlrioh is eaoh working day.

The $ECOND PARTY will not lift any valuabie ite,n6 frorn preurisss of-FIRST FARTY without
information

Ths SECC)ND PARTY will responsibie to arrange transportation and rnan power for lifting of
scrap from premises of FIRST PARTY.

II. V{LID.{IY AND RENEWAT Or TqE ASNP,En'{E.I{I
I

The AGREEMENT shall com"rlense on 01"t APRIL 2024 aodunless ea$ier as psr agrsed remains
in foroe far Tlcalendar l*oilth. 

l

The AGREEMENT shall, unless terminate aalter;expire by effluxes on the 31s March -2026.

m. PAYMENT SCmDqt,E

The SSCOND PARTY shall pay as per tsilled Arnount + GST as applicable to FiRST PARTY
for cleaning the scrap yard.

For Gracure Pharmaceuticals Ltd.

.*Gyy
t

Auihoiised Signatar.u

FoT NAGINMTRADERS
Sa[Yrnnn

ProPrietor
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The FiRST PA8.TY shall make of the agreed rernuneration'to'&e SECONP PARTY. Latest by

Tenth day of the month sqcceeding &e rnsnth during which the servioes were rgndered and the

remuneration became payable.

IV. LEGAL ISSU}:S

ln case of dispute and ot difference is resotrved by joint discussion of the FIRST P.dRTY and the

SECOND pARTY necessitating legal redress, the sarne shall be ref,erred to an Arbitrator who

shall be appainted wrth mutuat eonieot sf both the parties and whose deeision shall be final and

binding.

This AGR-EEMENT is exeeuted in duplicate with one copy being w:ith each IIARTY"

In WITNESS thereof the PARIIES have put their hands and seals on the day and year first herein

abave written-

$ignature of $econd PartY

h#s NAGINAA TRADERS
FoT NAGINMTRADERS

SaLnan
Proprietor

SALMAN KHAN

Signed for and on behalfof
lv#s GRACURE PHARMACETXXCAL Lm.

For Gracure Pharmaceuticals Ltd.

"-4a*-
Authorised *gnatory

A{JTHOR}SED $IONATCIRY
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finrrrlExuR e -T.li (couu'f)

Mob':9813448064
GSTIN ; O6JMFIPK2575L{ZH

NfiGINfifi TRf,DEBS
Deals in :- All type of lndustrial Scrap

Add": Pbt No" 5, Near lndian Oil Petrol Purnp, Khori Katan

Teh. Tauru, Mewat (Haryana) 12210s

?417456109
7$${466200

Ref" :................."......q...,...
Date:

01/o412O24

fr ffiHht Isrry, qrftqT Fd Effi mmt *a'rf,

ffi u )tr (@
@)*#q*uIePT6'mffiIrE| T
onqmtq6EqqefrTdfr'*{*t@fr

Lfr €rq fi ffi ffi'hqT effqry
ffiqlqB-m qTe &. q6T W'm nET fr
-Hq-t- rkfle, W Trfr t €q ffiWT, M qqtwT

et frrS ls u?rx et e{fr tlr Efi q6' S'ft , s{rn f,t
Hrt ftilfr T S r*N afr q* qT{ wffi t qT fr qqlqruT

c e{H q$qTnT H d tssrT fr ffi ffisqK w t

tl-dlql{
Fnr }.IAGINAATRADERS

Si,alman
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Govcrnurcnt of India

Form CST REG-06

{SeaRuk lA{l)l

Registrafi on Certi{icate

It egistration Numher : 0?JMIIFKZ 51 5Ll7,F

1 LegalName

,t. Trade Narne, if any NAGINAA TRADERS

Additional trade names, if any 1ffi6Wp:ry'
4. Constitution of Business Proprietorship

5. Address of Principal Place of
Eusiness

GROUND LAL DORA EXTN, Kanjhawala,
, Delhi, 110081New Delhi,

6. Oate of Liability

7. Period of Validity From lotttttzozs lt* lNot 
Applicable

Go. Type of Registration

;

[anu*, ffi
9^ Pa rticulars of Approvin g Centre

$ignature

Name
4qd

t--
Vijay Goyal

Designation Superintendent

ional OfJice Ward 1

Date of issue of Certificate 01t1112023

This is a system generated digitally signed Registration Gertificate issued based on the approval of applicatior granted

,&
W

sn 011111?023 by the jurisdictional authority.

 61452



Annexure A

Goods and Services Tax ldentification Number: O7JM}|PK25?SL{ZF

Details of Addttional Place of Buslness(s)

Lergal Name

Trade Name, if anY

SALMAN KHAN

NAGINAATRADERS

t'1,.',tffi

ffiw
,r,l:.&..,.,,

Total Number cf Additional Places of Business in the State 0

62453



Annexure B

Soads and Services Tax ldentifi catlon Number: 0?JMHPK2 575L1ZF

Legal Name

Trade Hame, if anY

Iletails of Proprigtor,W
SALMAN KHAN

NAGINAA TRADERS
,s

,1

*s,,.r s
*-mqe- e#

Name SALI\'IAN KHAN

Designation/Status properitorship

Resident of State Uttar Pradesh

 63454



AN NEXURE-R,I+

GRACURE PHARMACEUTICALS

E-l105, RIICO INDUSTRIAL AREA, PHASE'III' BHIWADI'

of DePartment Envi I'onment-lf eaittr & $afety SOP No.: ES/013103

Supeiieaes No. : o2

Control and Management effie ttto.": t of a

F/QA/001-002105

LTD

ALWAR (RAJASTHAN)

--1
--'i|l-4*"".:!-#i

| 6f o>12CI2*8

1.0

2.4

3.0

'BJECTI,E +narrI r'a rar .nntrol I Plant waste including solid and
To tay down the procedure for control and management of

liquid waste containing materials' producls or intellmediates'

SGOPE

This procedure sha, ,be appricabre for. a, the waste generated at Gracure pha'rnaceuticars

Ltd., Bhiwadi.

RESPONSIBILIT}ES

Produ:ction, housekeeping, eng:ineering and store personnel shall be responsible for collection'

segregation and disposar of Brant waste, generated in their r.espective departr'nents during

routine/non-routine activities'

EHsofficerisresponsibleforthemonitoringandimplementationofthesoP.

PlantHead/HeadQualityshallensuretheoverallcomplianceofthisSoP.

DISTRIBUTION

Master copy : Quality Assul'ance Dqartment

Contr:olled Copy 1: Ouality Control Department

Controlled Copy 2; Production Department

Controlled Copy 3: Administration Department

Controlled Copy 4: Warehouse Departrnent

Contr,olled Copy 5: En$ineering Department

Controlted CoPY 6: EHS DePartrnent

Controlled Copy T:' Productisn 'Facking $epartrnent

4.0

Prepared BY

User DePartment

Checked BY

Flead QualitY or Designee

Signature
@^r^d

Departr.ne,nt Head or

t h*,no**Name fi*ve,tra'r tKY w;Yrot
o-*+4

*-w--,- // D

.tfu,,.,r

/16lo+l>uzY" \ & \o e.\ *r.f
Date C *{o*-lt o'u{

64455



GRACURE PHARMACEUTICAL$

INDUSTRIAL AREA, PHASE'III' BHIWADI'

Fn0ceounr

& SafetY 56F No. : ESto13/03

FlQtu001-002105

LTD

ALWAR (RAJASTHAN)

E-t'105, Rllco

Management

lTrcview 
Date

Supe6edes No' : 02 
i

FaG No---17""r 8* -*- -l

iclo>lloak 1
:_
i-fttecti,,,e Oate- i 1 +,i aa \zc'rS
l::-'**---- r :

-t .

PROCEDURE

VarioustypesofwasJegeneratedintheplantincludethefollowingbutnotlimitedt(}

Material and Pl'oduct Residues'

Rejected or Expired' Products' Rejected Internrediates'

Non-Biodegradable waste'

Bio-Degradable waste'

Paper wa5te of pr'inted and unprinted packaging materials'

Waste generated in the Warehouse'

Expired Documents

Market returned goods (Damaged and Expired)'

MATERIAL ANO PRODUCT RESIDUE

Theseareincludethefollowingbutnotlimitedto

Leftover.residu.esaf.tercompletionofbatchmanufacturingandpacking,

Spilled powder during dispensing' sampling and processtng'

Leftrrv.erin;process.samptesorwastegenerated.duringdestructivet€sting..

Dust recovered from vacuurn cleaner$' dust collectstts of 'dust ext.action system and Air

Handling SYstems'

Dusi recovered during filter cleaning'

Dust spillage at various stages of processing'

soliddosageunitsthats.piltonthefloord:uringmanufacturingandpaeking.

5.0

5.1

5.1.1

5.1.2

5.1.3

5.1.4

5.1.5

5.1.6

5.1.7

5.1.8

5.2

5.2.1

5.2.1.1

5.2.1.2

5.2.1.3

3.2"1.4

5.2.1,5

5.2.1.6

5.2.1.7

FGFared BY Checked BY

User DePartment Department Head or

Narne oL^t'L&l (i fian-rd* W &'*P$q

,

Signature :

rYAO-i4

J

ffiAflNG

Date ;uffia16 i6l* 2'a2y 16 \o rr\ *L

APProved bY

Flead QualitY or Designee

e7D,

65456



E-1105, Rllco

GRACU RE P HARMACEUTICALS

INDUSTRIAL AREA, PHASE'III, BHIWADI'

F/Qtu001-002105

LTD

ALWAR (RAJASTHA'N)

C PROCTDURE

fru*- m-prrt*-"t- 1 *"*nment ffio-p r'r". Eslol lror-t
I ....--.*.-----l.*"--i-.....-.-- -
I
I

lfiU"' Waste Control and Management
i

, ,,, ,,.-*-i ...-..-.--*.------_--1*
i rr- ^a?.,^ n^+^ I r r ! ^r lr rfl-(-

$uperCedes No. : 02

Page No. ; 3 of 8

CiTective Date I r;!c:rf2u":$ neri"w Oate --]- { e lbx lr- oz I
I*"--"---'-r'-'.'

5.2.1'BRejectscollectedduringinspectionofsoliddosageunits.

5.2.1.g Rejects generated during in process checks, machine settings or during machine breakdowns'

5.2.1.10 Online packing rejects of the product'

5.2.2 Method of DisPosal

5.2.2.1 ReSidUe waste sha, be co*ected in a crosed porythene lined container rabered as "Rejects for

DisPosal".

5,2,2,2 At the end of each shift, transfer the residual rejects to EHs department for disposal at TSDF

Site'

5.2.?.3 Expired controlsamples and stability samples

g.2.2,3.1 sorid dosage units sha* be taken out from their immediate packaging materiar, co*ected in a

closed container lined 'with polythene bag'

S.2,2.3.2Emptiedprimarypackagingmaterial(bottles,blisterpacks,Alu-Alupacks,strips,sachets,etc,)

shall be crushed manually/ or cut by using scissors, Glass bottles shall be brot<en to prevent

reuse.HDPEbottlesshallbepunctur'edwithasharpneedle/crushedmanuallylorcutby

usingscissors.Secondarypackagingmaterial(Labels,Cartons,leaftets,boxes)shallbetorn

to Pieces to Prevent onlY reuse'

5.2.2.4 Expired or rejected products' expired raw materials

5.2.2.4.1 After obtaining the approvar for disposar, the reiects shail be transferred to EHS for disposal at

TSDF Site.

5.2.2.4,.2 Disposal activity shall be documented and shall be done in presence of QA and EHS'

s.2.2.4..3 Disposar records of expired / rejected l returned goods sha* be altached with the concerned

batch document.

Prepared BY

User DePartment

Checked BY

Bepartment Head

Designee

or l*""0;;;;ign""i
;--**-i---- Apprbved bY 

i

l-
Dr,.,e^re^Whu4&t I 1r' [\<w1a]rA _ - l- ;l; '- I q

Signature

{at.rl^d

t 6lo:rf i,ot'd

Narne *-e*
Date

66457



F1Qtu001'002105

GRACURE PHARMACEUTISAL LTD

- ,. sE-*t. BHtwADl, AL*AR (RAJASTHAN)

f-- @

-&safetytr-r*", of O"Partment i Envirot
SOP t'to- : ESI013I03

f i-*- "' --:**:-*- - I -----*
I

lrit", Waste Control and Management
i1__---
Cttective Date I tqc*tr-o'5
i -:* r ,^.^ ffiaini.ined bv warehouse in-charge for

5.2.2.4,4;Disposalrecordsofexpiredrawmaterialshallbemaintainedby
further referenoe'

5.3 NON.BIODEGRADAELE WASTE

5.3.1 Non-Biodegradable waste include

5.3.1.1 Plain and Printed Aluminum foil' reiected on-line'

5.3.1.2 Rejected, Pririted and Flain Aluminum Foil'

5.3.{.3 Empty bristers / strips / sachets generated during initiar machine settings or during actual run'

5.3.1.4 Used polythene bags' polythene sheets' foam' and thermocol'

s.3.1.s Rejected / Damaged HD'E (high density poryethyrene) containers and rids during operations'

5.3.'t.6 Damaged /Rejected punches and dies' , nn ^^^c

5.3.1.7Damaged/Rejectedrneshes,sieves'glassbottles''potyb'ags'spoons'PPcapsand
measuring cuPs'

5.3'1.8PVc(PolyvinylChloride)cutingsgenerateddurtnginltialmachinesetting.

5.3.1.9 Online rejection of 'PVC or FVC'/ PVDC film'

5.3.2 Method of DisPosal

S.S.2.4Thewasteshallbesegregated,itemwise.

s.l.z.z Rejected foil roll{s} or portion of the ro}l(s} reiected online

5,3.2.3..1 These rejects sha* be shifted to secured area specified for,keeping reiects' After destruction

approval'fr:om Head . Qr,rality, the rotl(s) shall be darnaged w,ith a sharp blade/or drill by using

drillmachinetotheextentofpreveniingitsreuse.Thedamagernaterlalshallbetransferto

scrap yard for final disPosal'

EFproGdTy
-"-ffiBy
t i user DePartment

Head QualitY or Designee

Designee

frn*r.*"^"

SuperseAG-fto' :02

Pagem':4of8
t 6ldgll20"8

---l6____i

Review Dateqqc*lr-o4

Checked BY

Department Head

barnn"t'- W b'*h"

/ llloL 9+?S' r u\-Y 't \ aJ}

t...,.-*- 67458



G RACURE PHARMACEUTICALS

8.1105, RIICO INDU$TRIAL AREA' PHA$E'III' BHIWADI'

F/QpJ001-002/05

LTD

ALWAR {RAJASTHAN)

ffiATlNG pnocenune

nfr*e o'f OePartment ffiiroxment Health & $afetY SOP mo. : ESI013103

SU$Aaas No' : o2

it,,t", Waste Gontro'l and Managernent ffiseffi:5ofg
I

| _.-.--
I Effective Date
I

Review Date
"Glo>tzoz I

f tlttrrflotX
t;;;--r-*ffi;*""*.*t*o 

and the records shail be fired for future reference'

.^, 'raA arai5'3'2'7'l,l ulspo$al 5l tdrr wE vvve"'-"'-- 
-L^rr ,\^ ahifiad to secured area specified for

5.3.2.2':3 Plain Aluminurn foil roll(s), rejected online shall be shifted to sec

keepingrejects,AfterdestructionapprovalfrornHeadouality,theplainfoilroll(s)shallbe

disposedusingsharpbladeusingadrillmachinetotheextentofpreventmisuse.Thedamage

material shall be sent to the scrap yard for fina! disposal'

Aluminum waste

The Atuminum and PVC/PVDC waste generated during packing shall be transferred to scrap

yard {or final disPosal'

Pockets of empty btister packs or sachets shall

being transferred to scraP Yard'

Metal stereos shall be damaged with a hammer

disposal.

Damaged sieves or meshes shatl be de-shaped

yard for finat drsPosal'

Rejected/damagedpunchesancldiesshallbetakentotheworkshop.de

technicians and transferred to scrap yard for final disposal'

BIODEGRADABLE WA$TE

Biodegradable waste consists of

Empty gelatin shells

Leftover, exPired or used medla

Method of DisPosal

Piepared BY erreckdiBY

User DePartment Department Head or Head

5.3.2.3

5,3.2,3.1

5.3.2.3.2

5.3.2.3,.3

5.3.2.3.4

5.3.2.3.5

5.4

5.4.1

5.4.2

5.4.4

5.4.5

be Punctured / or cut using scissor before

and transferred to the scraP Yard for final

and punctured before transferring to scrap

shaped bY exPert

or expired solid media from microbiological testing laboratory'

r-
I

toC>ozf

Designee

-X . {\ ",*^^ -. *bel'ft-rr4e4 b" ryPhNanne l{drt1# =,ifl* I

---;}
q

---? _Signature {X**- )/tA
T ru\odf5

Date fitvyl2,e ?g-

68459



E-{ 105, Rtlco

G RACURE PHAR,MACEUTICALS

INDUSTRIAL AREA, PHASE-III' BHIWADI'

F/QN001-002/05

LTN

ALWAR (RAJASTHAN}

$ 65ptJRE

Name of DePartment ffi&$afetY EoF No. : E$1013103

Waste Control and Management

Effective Date 1q-1o*ittot{
Review Date

be crushed and transferred to EHS for disposal at TSDF Site or with

5.4.5.1

5.4.5.2

5.4.s.3

Empty gelatin shells shall

authorized agency'

Unused leftover media, expired solid media

and iransferred to EHS for disposal at TSDF

Used media shall be sterilized in autoclave

Paper waste shall be cut into small

Unprinted Packing material waste

using scissors or torn off manuallY

WAREHOUSE WASTE

Types of warehouse waste include

Empty drums of raw material in form sf Fiber'

double PolYbags.

Prepared BY

User DePartment

shall be kept in disposable bag after autoclaving

Site or with authorized agencY'

andtransferredtoEHsfordisposalatTSDFSite

pieces & transferred to scrap yard'

(corrugated shippers, boxes etc') shall be cut to pieces by

andtransferredtothescrapyardforfinaldisposal.

or with authorized agency'

PACKAGING MATERIAL WASTE (PAPER WASTE}

Types of Packaging Material Waste are

PrintedPackagingMaterials,labels,teaflets,cartonsandprintedshippers'

Unprinted packaging materials (corrugated shippers' boxes etc')'

Paper waste of packaging material is generated due to :

Excess over prinied packing materials'

Online rejection of printed / unprinted packing materials

Method of DisPosal

5.5.3

5.5.3.1

5.5.3.1.1

I
I

I
I

I

I

HDPE & PVC where raw material is supplied in

' rchecked By

Bepartment Head or

Designee

Fqr'1* ql*{h 55"*^do^ lzv C*V+a

Approved bYroved bY 
I
I

I

Head QualitY or Designee

tt\o t{ r'CI"u( 
-.,

Narne

\ &\o*mx tbtotW"rr\ - \b

+. A.n**,o
\

Signature ,I*1

Dater

69460



E-1105, Rllco

GRACURE PHARMACEUTICALS

INDUSTRIAL AREA, PHASE'III' BHIWADI'

F/OA/001-002105

LTD

ALWAR IRAJASTHAN}

rrv:

EDURE

ffii*rasafety SOP t*o. : E$IOt3103

SuperseAAs No. : oZ I

Waste Control and Management FaEeNo.:7ofI

lllodzor-S
Date t 61r)?l2,{)?f

Date

packing material or other raw material which are supplied in corrugated box

Empty container i Drum / Barrel used lO suppty liquid & solvent depending on requirements

Method of DisPosal

Approved / Rejected status labels of Qc and the manufacturer's labels on the shippers'

containers and drums shall be made invalid by putting a cros$ (x) aeross label'

corrugated waste, poly bags of emptied out raw material containers and empty bottles of

consumables shall be transferred to scrap yard for flnal disposal'

Empty container / Drum / Barrer (HDpE/pvcrMS) shat be ensured for the fu*y entries out and

then rinses with pressure and finar rinses with hot water, there after physica*y verified to

ensure the non_avairabirity water dropret. After that tighfly crose the container and then transfer

to scraP Yard'

WASTE GENERATED IN THE MAINTENANCE DEPARTTUIENT

Types of Maintenance waste

Rejected nuts, bolts, machine spares and machine parts'

Out of calibration gauges, instruments"

Rejected air filters and HEPA filters

Rejected pulley belts, machine belts' etc'

MetalscraP'

Method of DisPosal

Itenrs for disposal shall be segregated and transferred to scrap yard for final disposal'

Air Filters shatl be punctured to prevent their reuse' before transferring to scrap yard'

5.5.3.1.i|

5.5.3.',|.3

5.5.4

5.5.4.1

5,5,4.2

5.5.4.3

5.5

5.5.1

5.5.1.1

5.5.1.2

5.5.1.3

5.5.1.4i

5.5.1.$

5"5.1.6

5.5.1.6.1

5.5.1.|i.1

Prepared BY

User DePartment

Checked BY

Departrnent Head or

Designee

,.<.,..""-,'.#

Approved'hY

Head QualitY or Designee

Name of DePartment

Name

Signature

f 
gl*a-lr"d

ii,,4tz lLr &4r+b

70461



E-1105,

G RACU RE PHARMAC EUTICAL$

RIICO INDUSTRIAL AREA, PHASE'III' BHIWADI'

F/Qtu001-002/05

LTD

ALWAR (RAJASTHAN}

5,6

5.6.1

5.7

URE

SOP No.: ESI013I03

Eup.eedet No. : o2

ffiffio.:8 of 8

tAf o+t:tn-q

EXPIRED DOCUMENTS

After preserving the documents till the required reteniion period' each page of the expired

documentshallbetornintopiecesandtransferredtoScrapyardforfinaldisposal,

sorid or semi-sorid or riquid waste sha* be handed over to EHS. The other waste materiar sha*

besenttoscrapyard.Entryofallsharedwasteshatlbemadeinannexure-1.

Disposal activity at EH$ deparlment shall be carried out as per soP ES/o13 (current version)'

ANNEXURES
Forrnat No,

Afiexure-hlo.
Pffie*s-oolloo

Annexure 1

ABBREVIATIONS

QA : QualitY Assurance

SOP : Standard OPerating Procedure

HDPE : High DensitY PolY EthYlene

PVC : PolY VinYt Chloride

HEPA : High Efficiency Farticulate Air Filter

EHS : Environment Health And SafetY

ES : Environment And SafetY

REFERENCE$

NA

Prepa,red BY Checked BY Approved bY

User DePartment Department Head or Head QualitY or Designee

Designee

{Y\A er'i.4

5.8

6,0

7.0

8.0

r

Environmeni Heaitrr & $afetlt
Name of BePartment

itle: Waste Gontrol and Managernent

l?10+F?^a5

bet*-dv^ Wry-
Signature

lalorl'r"oz41 tb\n +\'$yf,

Name Kau lLar ^riwf?
of*t o_*V-***k

'Dater l6'1o+ lzet*

71462



Regionat Oflice, Bhiwadi

Rai asthan 3t*t* IonTtiS: g:.:|1::.,:f,f,io
-t

tr)laf Na. C{}-l' Ilhase*[], ii,l IC(} lndustrirrl Areil, Bhiwttli-3010I9

" e,msil : rPbjillvFdiegiltaltgn
mruwl:.*u:aiills$

1,3o. I(ilClliR0lBWDr$0r tB YL

klis Oracure Pltatrtraci:uticals Ltcl'"

Pior nei. E-l 105, Phasq-lll'

Itl ICO Inrlustrial Area, l]lritvadi'

District lthairthat Tljtira ri /

e.nr *i I :ide(Dgtdslug,titlx, sssiiiitabssavgde$r'ilil*s$

Rcl':

$r:lr: Sh.rv eausc lrorics llor intcnclecl revocationlcancellatiqn ol'Cclnsert't0 Operate uncler

Sccritin ZS/?7 *f rhe Water 1P,'e"e-:"* *.3ry.1f o{: Pollution) Act' 1974 & under

secriorr 2l o{. the Air (preventio" A l*niroiof t'ott,tion} Act. 1981 and show t*use not'ice

tbr ir:renderJ ,r*.*.**i.,o "f 
uLrthirrizatioi"' uno*,. I-lazardous & o.rl:er' \&'aste Management

Rules.20l6 fort,trr'it*lustry rn.t'toinr,' ll-l 105, Phase-lll' RI1CO lndust'ialr\r:ea'

Ilh irryarii, D istriet l(hairthal'l'liarra

(i) cr:nsenr ro opr',rate(s; gr:antecl .by 
tlte Boarcl vicle ortler no' 2023'2024/Bhi'"vadil9339

rlareri 2 tt{:\y1$Zlhavirrg valiclitS''trp ro :-iiiol2033 and order no' ?019-2020/CD/633?

Jated 12fi )6120 l9 lravil[ valiclit-v up l9.i I it'll 120?9

(ii) Autlroriz*tion i**u*ri ;;;h; iilrti ui,f* otf*t no' ItPCllll{w6lzt)25-2026/Bhiwndi/

l-tsWl24 .late.l Zzluil2625 having validity''u:1: to 2810720i0'

(ii) l-.etter recei'ed rr;'il;;,ral ofilcer. xurr,'il*ny*na statc Polltttion control Boa'd

Drte:2 5/0?i2025

S i ri \'larlartt

l^whereas.thewater'1Pt'cventionanclcontrolof'Pollution)Act'19?4(heleinalicrre{brred
to as .he 'iWarer Act,') lras *o,rr* in*-io.** in whtle .il',h" State of Rajastl':an w'e't.'

23ft3/19v4 &rtre Air (preveuti0n # C;,t"I .,,i t'nttutiun) Act, I 98 I (hereinafter re{'brred

to*sthe,.Airnct")hasco'rern{trrciinnholerrflhestate"ofllaiasthanrv'e'l' 
l6/05i1981'

2. Anil rvhereas. rhe water ,\et & the Air Apt har'ie besn enactecl to provide {br the prevention'

r:ontrol ancl abatenrent ol'lvater polir"rtion & air pollrrti*n'

I. Ancl r.r,hereirs. rhe 1lrrvir*o,,',u,',i tlrr-i--ti,r-l Aci- l986.(hereinsftet"r'e{trred as "the liP

Act.). .0o.,* i,',rnli,rr.* i,', tu1,ot* olt6e cou'ltti1'w1h e{:f{'-et f'ronr l9/i l/1986'

4. Anrj rr,hereas, in u;rclcise r:t't["re pu**r* cnnle.recl r"rnderthe said lsP Act' the covernnre'nt

$1'Inclia rrorilied th* i-iazarcl*u, *tr,i f.lttrer Wasres (iVlanagurriel:tt tlnd l"ransboundary

\4rver*srrt) I{uies l0l6 r,i*e N*ri,'i"}i,,, ,.latcd 0al0+)20,l6lhereina{ter refbr:red as 'the

Waste Ruies'1 i;r sal-e nncl *noi,',,,,rrrr"l,rlirll-v srrsta'inable managelnent and hanctling of the

5. .,Iljl:1;::.il:ilfiil:li-Tre poilutitrn contror l]?ld. 
(her:einir{ier returrerr as'rhc Board'}

e.r:*stitLr.*cJ *,rcler pittvisions.f thc lV^i-t n.t ancl Air Act has been ccrnfer'e6 powerta talte

sUch steps AS gllf <Jcerned neoe$safy lbr the pret'etrtilln-'.control tnd abl-l111ent of air and

rvatcr pr"rlluriori arrcl cnsur,i.g o,',ui,,',i,r,,',*,niuiri unr* iranclling aficl tranagement of lrazardtrus

gt'rrl r:ther \vilsle. 
- ...^r^r :i.. r,r.n , ,s (lracure

6. i\trcl n'herer*,"rr" ilrdu:slry is bcirig opirratccl in-the--nnnrc & style o[ Ml

Ilh*rma*utiexls Lttl., itt Illot,ro,'[1riiiir'iitrase-ttl, Hll'cc] Ixrtustri*l area, Bhiwadi'

Distr'ict Khairtllal 'I'i}*rrr {lrerei.natier re1.effed.to as .rhe indqstry''} f,br lbrrrrulatiein of

pt.inrmaoeur"t;i;;;lil ft;;;i; such thar ir generares pollutecl traeleldomestic et'f'luent

& air cnlissiotr and h*rlr'dtlus wfists'

7 . Atttl vvherciis C.otlsettr to ()perate^ ttttdcr

vidc ordcr titr. rrille t:rr1er rro' 2023-202'

was granted to the industrY

2l i}3i2$24 having valiclitY
Wiltcr,\ct &

1i llhiri'arli;'$3
,\ir;\ct.
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e-lllail:@
upto3lli0i2033anclorder,no.z:org'20301CD16'3]2da.tedt2,66120l9ha.vingvrrl.idityup
*:iltf f IZOZS u,itlr the contliti<llts cnr{a;ined tlie'r'ein'

8. Ancj whereaS autltorizatirtn ilncler r'rrrrt.runu 't ot!11{lste l\4artgcment ltules was issr"tccl

t. rhe inttustry.,i;; ";*r 
no. RFCL)/Hwivriiozs-?026lBhirvatJill-'lswr24 ciater{ ?2r(lii2015

havingvalidity'uptcl2Si02l20S0lvitlrtlreconcl,irionsutcnrionetjthereinfi.rrermirringsa.[t
disposaloItlrel."laz,arrjousWasteganeratec.li}orrrrlreindr'rstry.

g. And rryhereas a letter clateci 20lQ5lq0; i!; been feceivetl f r om tl"re Regitrrral ofilser' Ntrh'

l..larya,a State pollution ControlB*;;, icga'clirrg.the unauthori;-ecl dirrrrping of all kirrd ofl

industrial waste in Villa-qe rhor:i lfuiarr, Ti.,rt,, 6isr:ict-h'iu'h of H*rynna by your i'nrlustri''

l0.Andwltereasotheillicitclunrpirtgalrdutlscientifichancilinqr:frvgsteis*'serittt"tsconcel.!1.--- 
** it poses a tr.,rnur orpolluticin aird envirxxrrnental degtarlaliorr.

I I . An, r.vhereas a malter rega'c1ing if fe[af iriirini,',S, rrl'*isrc scrap in tc'txic kilrrs .n tlte 
'orclcr

areas of t{aryr;;'il ri;fi-iri,ii- "l;; 
p;;;;tileture tlie l"lon'hle Nario,alCrcen trihrrnirl

vide 0A no.2li2rJ25
12. And rvhereas1rnr'-n*pfiance of'lhe provisions Of thc' Wat*t' ;\ct' Air Act & l'{azn|dous &

Other Wast- ilt;;;-il,*t Rules,. iOiO u'',a the ronclitions of Consent to Ope'ate &

Aurlrr:rizario-;ff;;J;siry, ti*nt* tirr' action undcr prov'isions o1 the Ac{s irrclrrding

i.uo.otirnlcancel l ati on erf Conseru to C)lre rate and Arrthor'izat i on'

T'herefore, the Board inlen<js to rcrrokeicancelthc refefre{!,91sel1t to Operatc ancl Auth*rizaliott

issuetJ t. the indusrr.y vicie ref'crre.r IEd; lrar*a 2.r^fi*az' tzia6n0l9 a,rl ??1$512025

respectively' ttnclet tlte applicahle Acts irnd llules'

Regionnl Otircel Bhiwadi

Rajasthan 3t*t* poltution control tsaard
Ploti\o.C0-l,Phase.Itr,RIICt}lnrlustri*lArea.,llhiu'arli-3010tr1}

Ip rrier.ri of above, this shoi,rr car"lsc notice is bcing issUcd as 1u wlty tltt': {"'orrsetll io {}1:cretr' ltrid

Ar:tlrr rization issuecl uiJ*-,rr..l*r, updcr rclbrc,',.*-,.,",oy not he t'cvol<cd/eitucelled' ln ca-sc' if't'ott

rvish fo sutrnrit an1,objecti0rr/clarificittiort t0the actiorri intenclccl ltcrcitt" \'()tl lllay str[:tttit 1'oltr t;'pit'

nl,orrg rvirh tt,* ,upporii,rf a*,,,r"nrs u'irhi* l5 dal's lio*. tlte d;rte .l' i$suc .{'' this letlcr tc t}ris

o[{rcc l.ailirrg rvlrich Llru riiior',s ittt{.-ttclcd l',,.rci,r ,,',uy'L.," r:oufitrlrecl rvitltortt att]' titrtiter ttotice in tlrc:

h-rattcr.

Copy to: \- 'i. 
h,laster Filc of slrr.,\ause Norice,,ltsPc$. llhirvad.i

\\

R.oiorloil.*,-\

\
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ttr-

Date *6trtlSlxsrJ*

T'hanking You'

SinceretY Yourc'
['or Gracure Pharm

Manufacturing Unit:

E-1105, RIICO lndustriat Area, Phase-lll' Bhiwadi'

Rt*ut - 301019, Rajasthan, (lNDIA)
pir **" 

-, 
* g l-ah agb'2213 1 d, 87 F ax : + I 1 -1 49 3-22 065 I

E-mail : info@gracure'corn

URL :www'gracure.com --^
clN : u24232D11992P1C049002

To,
The Regional Officor
il;;li;; J"te Potlution control Board'

Bhiwarli Ahvar (Rai)

subr-Repry of show cause notice for intended revocatiodcancellation of consent 10 operate under sectiorr

?5127 of thewater(pr;;;ntion&cor.rrrorof 
polrution)Act lg?4&u,dersection2r of theAir(preve*rion

& contror of pollution) Act iggr and show 
"rur" 

no,i*, for intended revocation of authorization under

Hazarclous & other Waste Management Rules 2016'

Ref: - Your office t"tt"' no' npigtnOmwD/ 60/1846 dtd' 251(7nA?S

Dea.r Sir, ^ --.:^^ -^*r., i. .c fnllnws'
in referetrce to yolrr referred letter our point u'ise reply is as follows'

Point No.01 to 07 Noted

{.;::t*:ff rvhich ha'e been raken in our hazarr,.rr::::::thorization that we are disposins/st.ring

o'r rregular basis to the actual recycler/vendor. Th, an,.,ral return and all otrrer c*rnpliance we arc sutrr,itting

ot ygu. office on regrrlar basis'

:H:ffi|]your show cause norice rve verified in our prant & we found that we are disposi.g waste with

othrer waste Iike paper, corrugated box arrd other nr:n liazardous lvasle materirrl rvhicl,l was disposed b3, the

scrap vendor io ot1,", uO.lna"fr rrar. but it.'uvas not itr our knowleclge' Now rve stopped to give srrclr waste

t'urther & we trying to give such rvaste either to end user or RIICO dunrping yard'

::,:irx# is orange caregory ind,stry & our pr':duct is Human saving product & we never proniote

any illegal au*ping ]. ,",nr.Lniifi* handling of *u*. ln future also you will not get any happing becattse

of our Plant.

Point No. 1l
\&'e never burnt any of hazardous waste scmp'

P,aint No. 12 Noted : & ohlige us.
L,il.irle;ihe clarification, kindlv revoke vour show cause notice . 

:t:::1t": a^-^s ,r,

This is also to inform you tlrat we ars having copy of agreement done witlt scrap vendr:r alorrg with

undertakingsltowiltgthattheywitlprovidethescraptowaslerecycler(copyenclosed)

m
\Dr 1;;

)a
K"2t',&{ui,

3[ BH
(6\

\ Y^\

"#,*ffi;natorv
F Tower, Brockrv ,u: rl,:ty1!:New Derhi-11001S

Phones : +91-1147770900 Fax : +91'11'47770999

Manufacturing unit il: A-111g(F), Rilco lndustriarArea, phase-ilr, Bhiwadi, Alwar - 301019, Rajasthan' (lNDlA)

Ph: +91-0'1493'294387

C*,ACURE PHAnrvtAcEUTtc ALs LTD'
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Abhimanyu Singh <abhimanyu@kpandassociates.in>

SERVICE OF REPLY ON BEHALF OF RESPONDENT NO. 26 in OA No. 572 of 2025 - Dr Amit Kumar Vs Union of
India & Ors.

Abhimanyu Singh <abhimanyu@kpandassociates.in> 20 May 2026 at 14:03
To: Amit Kumar <amit0123.ac@gmail.com>, secy-moef@nic.in, mscb.cpcb@nic.in, hqhspcb@hspcb.org.in, hspcbronuh@gmail.com, dcnuh@hry.nic.in, pccf-
hry@nic.in, dfo_mewat@yahoo.com, ceo.hwra@hry.gov.in, agriharyana2009@gmail.com, member-secretary@rpcb.nic.in, robhiwadi@gmail.com, riico@riico.co.in,
Imran Khan <imrankh122105@gmail.com>, MOHD TOOFIQ <toofiqtauru2004@gmail.com>, sq430329@gmail.com, krishankumarlamba882@gmail.com, Manoj
Verma <accourdwaste99@gmail.com>, pgtechnoplast@yahoo.com
Bcc: Purvi Mathur <purvi@kpandassociates.in>, Kushagra Sharma <kushagra@kpandassociates.in>, Gracure Legal <gracure.legal@kpandassociates.in>

Dear All,

We appear on behalf of the Respondent No. 26 (M/s. Gracure Pharmaceuticals Ltd.) in the captioned matter. Please find attached herewith a copy of the Reply filed in the
captioned matter. 

www.kpandassociates.in

Best,
Abhimanyu Singh
Partner
KP ASSOCIATES
Advocates & Consultants

C-9, Defence Colony, New Delhi- 110024

206, Axis Mall, Bhagwan Das Road, CScheme, Jaipur-302001

T: + 011- 48789809
M: + 91 97600 66964
E: abhimanyu@kpandassociates.in

Print Sustainably
The information contained in this e-mail and/or in any of the attached files constitutes confidential information of  KP  Associates, Advocates & Consultants, and may also be the subject of legal professional privilege, not being waived or lost by mistaken transmission or receipt.

If you have received this mail in error, please notify us at office@kpandassociates.in immediately by reply email and destroy the original - any use, disclosure or copying of this mail is unauthorized. 

 REPLY_DR_AMIT_KUMAR_VS_UNION_
OF INDIA NGT .pdf
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